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LEGISLATIVE ASSEMBLY
Wednesday, 17th March, 1943.

The Assembly met in the Asaembljr Chamber of the Councii House at Lleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

, ' STARRED QUESTIONS AND ANSWERS.
(@) ORAL ANSWERS

ALLOWANCES AND FACILITIES, ETC., TRO DereENus UNDER THE DEFENCE OF INDIA
" RULES,

+322. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Home
Member please state whether the persons detained under the Defence of India
Rules in the centrally administered areas are being allowed newspapers, inter-
views, and facilities for writing and receiving letters?

(b) What are the classes,of the detenus and what are their allowances? Are
they allowed annas 12 and annas 9 by the United Provinces Goyernment?

(c) Are the prisoners allowed to supplement their allowances from their per-
sonal funds? If so, to what extent?" )

(d) In view of the status and position of many of the persons who are detain-
ed and the abnormal rise in prices of commodities, do Government propose to
consider the advisability of increasing the allowance?

(e) If the prisoners are not allowed to supplement their allowances, since
when has this prohibition been adopted and what is the reason therefor?

The Honourable Sir Reginald Maxwell: (a) Security Prisoners detained in
Chief Commissioners’ Provinces are allowed newspapers, interviews and faci-
lities for writing ind receiving letters, in accordance with the provisions of the
Central Government Security Prisoners Order, 1942, a copy of which has been
placed in the library of the House. Security prisoners detained in connection
with the recent disturbances are, however, not allowed interviews and are
permitted to write two and to receive four letters per week only. Letters ere
limited to purely personal matters and correspondence is permitted ouly with
members of the security prisoner’s family.

(b) There are two normal classes of security prisoners, while a third cizss—
called ‘Q’ class—has been introduced for security prisoners detained in connec-
tion with the Congress movement. The following are the daily scales of diet
prescribed by the Chief Commissioners concerned:

Delhi:—.[10/- for class I, -/8/ for class II and -/9/. for class ¢ Q.’

Ajmer-Merwara:—./10/8 for * Q’ class. (There are no security prisoners of other
in Ajmer.Merwara).

Baluchistan:—Re. 1/./. for class I and -/13/- for class IT.

(c) Security prisoners are allowed to supplement their allowances from
their personal funds. The limit fixed in respect of class I security prisoners
is Rs. 20 a month and in respect of class IT Rs. 10 a month.

(d) Clause 4 of the Central Government Security Prisoners Order
empowers Chief Comupissioners to prescribe & suitable scale of allowance and
Government are content to leave this matter to the discretion of Chief
Commissioners. .

(e) Does not arise.

ALLOWANCES AND FACILITIES, ETC., TORDETENUS UNDER THE DEFENCE oF INDIA
. ULES, '

. 1328, *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Home

Member please state whether or not with the coming into force of the Defence

-of India Rules, any model rules for the detenus and their maintenance were

made by Government?

tAnswer to this question laid on the table, the questioner being absent.
(17y A
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(b) Did or' did not Provincial Governments seek the advice of the Central
Government in the matter of framing rules for the detenus arrested and detained
for political reasons?

(c) Is it or is it not a fact that the United Provinces Government have
stopped all interviews, letters and newspapers to all classes of pohtlca.l prisoners
?ndd prohibited - the supplementing of allowances from the prisoners’ personal

unds?

(d) Is it or is it not a fact that prisoners who had been given ‘A’ class before
the 9th of August, 1942, and were availing of the facilities given to that class,
were deprived of them after the said date? If so, what is the reason for it?
" (e) Is it or is it not a fact that the United Provinces Government have
wade a new class of detenus for goondas and many of the political prisoners
#re being relegated to that class?

(f) In view of great hardship to which political pnsoners in different provinces
‘are subjected regarding interviews, -supply of newspapers, facilities for sending.
and receiving letters, low scale of maintenance allowance and restrictions on.
supplementing the allowance, do Government propose to consider the advisability
“of framing model rules in consultation with the Provincial Governments, and
bringing about uniformity in their treatment?

The Honourable Sir Reginald Maxwell: (a) and (b). The Government of
Irdiq have made an order regulating the conditions of detention of security
prisoners in Chief Commissioners’ Provinces. An up-to-date copy .of this order
which is called the Central Government Security Prisoners Order, 1942, has
been placed in the Library of the House. A copy of the Central Government's
Order was forwarded to Provincial Governments who generaliy adopted the
gsame principles in framing their own rules.

(c), (d) and (e). These matters concern the Provincial Government.

f) No. '

TREATMENT METED OUT TO PROFESSOR CHANDRA BHAL JOHRI, UNDER DETENTI®GN.

1324. *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable the Home
Member please state if it is or it is not a fact that Professor Chandra Bhal
Johri, M.L.A. (Central), was arrested and detained as a security prisoner under °
“the Defence of India Rules on the 9th August, 1942, while he was ill and under
Ayurvedic treatment at Benares?

(by Is it or is it not a fact that in Benares Jail his condition deteriorated:
and so he was transferred to Lucknow Central Jail on the 17th January, 1943 %

(e) Is it or is it not a fact that even at Lucknpw he was not looked after
‘in time and it was only when his temperature had risen to 104° that he was
_put in the General Ward, Balrampur Hospital, on the 27th January, 1943?

(d) Is it or is it not a "fact that neither his brother nor his wife were informed
nf his serious condition, and when they came to know of it from hospital they
were not allowed to see him till the 5th February, 1943, nor he was transferred
to the Special Ward, in spite of their offer to bear the necessary expenses?

~ (e) Is it or is it not a fact that when the brother and wife of Professor
(handra Bhal Johri were allowed to see him on the 5th February, he was
urconscious and in a precarious condition and was released in that condition in
the night?

(f) Is it or is it not a fact that in spite of the medical help, he did not
regain consciousness and passed away on the 10th February, 1943?

(g) If the answer to above be in the affirmative, do Government propose to
consider the advisability of pressing upon the United Provinces Government the
desirability of giving better treatment to prisoners under such circumstances?

. Tho»nonoumble Sir Reginald Maxwell: (a) It is a fact- that DProfessor
Chandra Bhal Johri was arrested on August 9th, 1942. I have no information
of his being ill or under treatment at the time of his arrest, but T anderstand

that Professor Johri had suffered from a chronic disease of the heart for some
twenty years.

tAnswer to this question Iaid on the table, the questioner being .ablent.
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¢b) He was transferred to the Lucknow Jail owing to the superior' fecilities
there for the diagnosis of heart diseases and for their treatment by X ray and
electro-cardiograph. _ i ) .

() His condition in the  Lucknow Central Jail was satisfactory until,
January 22nd, when he had an attack of fever, developing into influenza,
which necessitated his transfer to the Balrampur. hospital on January 27th.

(d) On the same day, January 27th, Professor Johri’s brother saw the
Civil Surgeon, and was informed of the patient’s serious illness: He asked to
e allowed to visit the patient and was directed to obtain a pass from the
District Magistrate or the Superintendent of Police, but he made no attempt
to do so. On February the 3rd, when Professor Johri’s condition became cri-
tical, a telephone message to this effect was sent to his brother. No one mude
any attempt to visit the hospital, however, until February the 5th, when
Professor Johri’s wite and brother were permitted to see him. Tt is noy trae
that the authorities refused to transfer him to the special ward; he was in fact
admitted to the speeial ward from the date of his admission to the lLospital.

(e) and (f). Professor Johri was not unconscious when visited by his wife
and brother on Februery the 5th and in fact he spoke to them both. Irofessor
Johri was released and discharged from hospital that same day, at the 1equest
of his wife, under special arrangements made by the United Provinces Govern-
ment. During his stay in hospital, Professor Johri refused to allow any blood
examination or any other examination involving pricking with a needle, He
also refused medicine stating that he believed in homoeopathy. Professor Jehri
died on February the 10th. I have no information as to his condition during
the intervening period.

(g) No. Government repudiate the insinuation that this prisoner did mnot
receive proper treatment.

NEws AGENCIES oF THE ALL-INDIA Rabpio. .

325. *Mr, H. A. Sathar H. Essak Sait: (a) Will the Honourable Member
representing the Department of Information and Broadcasting be pleased to
state the names of the news agencies which are supplying news items to the All-
India Radio? - - .

(b) Are all the news agencies recognised by the Government of India supply-
ing news to the All-India Radio? If not, why noet?

The Honourable Sir' Sultan Ahmed: (a) Reuters, Associated Press of India
and the United Press of India at present-supply news to All-India Radio. The
question of obtaining the service of Orient Press of India is under consideration.

(b) The Government of India have not formaily recognised any News
Agency. The question does not, therefore, arise. '

Mr. H. A. Sathar H. Essak Sait: With reference to the second patt of the
answer to the part (a), will the Government see that the Orient Press gets
the same subsidy as is given to the other News Agencies by the Department
of Broadcasting? . -

The Honourable Sir Sultan Ahmed: I can make no promises, bhut the
matter will be carefully considered.,

PERSONS ARRESTED OR DETAINED UNDER THE DEFENCE oF INDIA RULES IN DELaI
ProvINCE. '

326. *Sardar Sant Singh: (a) Will the Honourable the Home Member please
state the total number of persons arrested or detainéd under rules 129 and 26 of
the Defence of Thdia Rules in the Delhi Province during the past six monthe?

(b) What is the total number of persons convicted of political offences during
the past six months in the Province of Delhij? : k

(c) Is it a fact that such convicted prisoners are lodged in the various Punjab

Jails, some of which are at a distance of absut 700 miles from Delhi?

(d) Is it a fact that a large number of Delhi prisoners. both convicted and

detained, are kept in the old Central Jail, Multan?
x2
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(e) Is it & fact that this jail has been selected for the Delhi prisoners av the
instance of the Delhi Administration? If so, are the authorities aware of its
unsuitability ? )

(f) Is it a fact that 70'per cent. of the Delhi prisoners have been suffering
from malaria and other diseases in this jail? If so, have any protests of the
prisoners been received? If so, what steps have been taken to remove them
to a more healthy place?

The Honourable Sir Reginald Maxwell: (a) The figures for the period from
the 1st September, 1942 to 28th February 1943 are as follows:

(i) arrested under Defence of India Rule 129 and thereafter detained under
Rule 26—37. : .

(i) arrested under Defence of India Rule 129 and released after periods
of detention not -exceeding two months.—69. ’

(iii) arrested under Defence of India Rule 129 and still detained. the period
of detention not having exceeded two-months.—17.

(b) In the absence of a definition of the term ‘‘political offences’” I am
unable to supply the desired information.

(c) The Delhi District Jail is operated in effect as a unit of the Punjab
prison system; prisoners convicted in Delhi are at all times freely transferred
‘to suitable jails in the Punjab and are distributed between those jails under
orders issued by the Inspector General of Prisons, Punjab.

(d) I believe that some Delhi prisoners are in Multan but have no definite
information.

(e) No.

(f) I have no reason to believe that the Honourable Member’s allegation
is correct. Certainly no protests to that effect have been received from the
prisoners themselves. .

Sardar Sant Singh: May I know if the facilities for lodging such a protest
are provided to the detenus who are being detained in the Punjab jails? -

The Honourable Sir Reginald Maxwell: They can make any complaint they
like to the authorities in charge of them. , N

Sardar Sant Singh: Can they send their protest to the Homre Department?

The Honourable Sir Reginald Maxwell: They should make their protests in
the first instance to the jail authorities of the Punjab in whose charge they cre.

Sardar Sant Singh: Will the Honourable Member enquire whether such
grotests were laid before the Superintendent of the jail in the Punjab that
woey were suffering from malaria ?

Tks Honourable Sir Reginald Maxwell: No such complaint.has reached me.
If tho complaints were addressed to me through the Punjab authorities, I have
no doubt whatever that they would be forwarded to me.

Sardar Sant Singh: With reference to part (b), may I know since when he
has been unable to understand the definition of the term ‘‘political offences”’,
in view of the fact that the Honourable Member has too long been in service
not to understand what the term meant?

The Honourable Sir Reginald Maxwell: If the Honourable Member will
refer to my last speech on the subject he will appreciate the difficulties.

CompPLAINTS oF THE DELHI RED ForT DETENUS.

327. *Sardar San{ Singh: (a) Will the Honourable the Home Member please
state if it is a fact that, as a result of the deliberations of a so-called Security
Conference of Police Chiefs of the various provinces, the Home Department of
the Government of ‘India have delegated unlimited powers to the police and the
€. 1 D. under rule 129 of the Defence of India Rules in' the Delhi Province?

(b) Is it not a fact that respectable and educated persons are kept in dirty
police lock-ups for months and no amenities are provided for the detained persons
while they are .in police custody in the Delhi Province?

(¢) Is it & fact that a number of persons are being detained and kept ip the
dark and underground cells of the Red Fort, Delhi? If so, is it a fact that

e
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persons detained there haye invariably to be admitted to the Irwin Hospital?
If so, for what ailments?

(d) Have any records been kept of the injuries of such persons? .

(e) Was any complaint received from such persons or their relatives that third
degree methods have been employed? . )

(f) Is it a fact that Mr. Nand Lal Mehta, an insurance agent of New Delhi,
.and Proifessor Giraj of Delhi, had to resort to hunger strikes as a protest against
the police ill-treatment?, ‘ ‘

(8) Are Government aware of the strong public feeling against the alleged
police treatment which is being meted out to Mr. M. M. Shah, Dyeing Master
of the Delhi Cloth Mills, a person of officer’s rank, who is at present detained and
.confined in the Red Fort? ,

The Homourable 5ir Reginald Maxwell: (a) and (b). No.

(c) The Honourable Member probably refers to certain detention cells
constructed in an old baoli in the Red Fort, in which two prisoners ere at
present confined. 1t is not correct that prisoners detained in these cells have
invariably or indeed generally to be sent to hospital subsequently for w.edical
treatment. On the contrary, out of all the prisoners who have been detained
in these cells since August last only one, who was suffering from Jysentery had
to be removed to the Irwin Hospital.

(d) Does not arise.

(e) No. 4

(f) The first of the two persons named by the Honourable Member, refused
to take food for tive days from the 21st to the 26th December last. (He
continued to take fruit juice during this period). This hunger strike was
stated to be in protest against the arrest of the prisoner; there were no allega-
tions of police ill-treatment. The second prisoner mentioned by the Honour-
able Member embarked on a hunger strike immediately after his arrest on the
22nd January, no reagon being stated. He was transferred to the Delhi Dis-
trict Jail on the 26th January, 1943 and abandoned his hunger strike shortly
afterwards.

(g) No. )

Sardar Sant Singh: May I know if it is a fact that one of the d=tained
persons was put on u block of ice in order to extort confession from him till
he fainted and he had to be removed in that unconscious state?

; g: Honourable Sir Reginald Maxwell: The allegation is utterly false and
antastic.

Sardar Sant Singh: Is it a fact that some persons were detained in the cell
next to the baoli and they wrote a protest to the Honourable the Home Member
himself and it was at the Honourable Member’s intervention that they were
removed from that place? ,

3 "(.'Ii'hetﬂonou.rable Sir Reginald Maxwell: I have no recollection of any such
incident.

_Sardar Sant Singh: Will the Honourable Member enquire from his office on
this point? »

The Eonourahlg Sir Reginald Maxwell: If the Honourable Member wishes
to draw my attention to it he should give me the particulars.

; tS:}l;d?rbSalnt Sl:}llgh:lMay {1 knov}: from the Honourable Member .if it is, a
act that baoli is the place where the female offenders used to be confi

theTIL’{.oghul Kings of Delhi? o be confined by

. e Honourable Sir Reginald Maxwell: The cells i i -

in November 1041, s in quession were completed

’ Huncer STRIRE v DELEI JAIL By MR. C. K. Nam.

328. *Sardar Sant Singh: (a) Will the Honourable the Home Member please
state if it is a fact .that Mr. C. K. Nair, an inmate of the Gandhi Ashram, has
beel(lb )ODW liunger stﬁge for the last three months in the Delhi Jail?

at are the reasons for his hunger strik ' i i
by the Jail methormrs ger strike and is he bt'amg forclbly' fed



1176 LEGISLATIVE ASSEMBLY [17T MagcH, 1943

(c) What is the total loss in his bodily weight during the past three months?

The Honourable Sir Reginald Maxwell: (a) The prisonéer named was on
hunger strike from the 18th November till the 8rd March, when the hunger
strike was abandoned. ' '

(b) I understand that the hunger strike was undertaken ostensibly as &
protest against the arrest and imprisonment of Mr. Gandhi, but it seems likely -
that the prisoner was also actuated by the hope that if he went on hunger
strike the authorities would not proceed with various cases against him. The
prisoner was artificially fed throughout.

(L(;.)r Sixteen pounds.

. Lalchand Navalrai: The Honourable Member said that the prisoner was
on hunger strike with a view to see that the various cases against him were-
not proceeded against. May I know if these cases have been instituted against
him now?

The Honourable Sir Reginald Maxwell: He has been convicted in two cases;
others are pending.

UNSTARRED QUESTIONS AND ANSWERS.
TeEAT™ENT TO KHAN ABDUL GHAFFAR KHAN, AND OTHER POLITICAL PRISONERS IN:
NorTH-WEST FRONTIER PROVINCE.

54% Sardar Sant Singh: Will the Honourable the Home Member be pleased
to stale: :

(a) the number of persons detained and convicted in connection with the
civil disobedience movement in the North-West Frontier Province since August.
Oth, 1942, upto January 31st, 1943,

* (b) whether it is a fact that Khan Abdul Ghaffar Khan is also kept as a.
detenu in some jail in that Province; if so, the treatment given to him;

(c) whether he is allowed to correspond with and interview his relations and
friends, and to get newspapers and books;

(d) whether it is a fact that almost all persons undergoing imprisonment.
in connection with the civil disobedience movement have been tried and con-
vieted ‘'under sections 107 and 109 of the Indian Penal Code and are placed in.
*“C’’ Class and treated as ordinary criminals; and

- (e) whether they are transferred from one jail to another under handcuffs and.
bar-fetters? g

The Honourable Sir Reginald Maxwell: (a) The number of persons detained.
up to the 25th January, 1943, the latest date for which figures are at present

_available. was 408. The number of persons convicted up to the 11th February,.
was 1,423, :

* (b) The Government of India believe that Khan Abdul Ghaffar Khan has
been detained as a Security Prisoner by the Government of the N.-W. F. P.

"(e), (d) and (e). The Government of India have no information regarding
these matters which are the concern of the Provineial Government.

' ARrEST OF KHAN ABDUL GHAFFAR KHAN.

55. Sardar Sant Singh: Will the Honourable the Home Member be pleased
to state: ’

(a) the circumstances relating to the arrest of Khan Abdul Ghaffar Khan;

(b) whether it is a fact that, as a result of the lathi charge made by the
pelice -at the time of his arrest, he was also hurt; if so, the details of the
injuries received by him; and

(c) whether it is a fact that he had to be X-rayed owing to the injuries received
by him; if so, what did the X-ray report show? )

The Honourable Sir Reginald Maxwell: (a) The matter concerns only the
Government of the North-West Frontier Province. I understand, however,
that Khan Abdul Ghaffar Khan with about 50 followers attempted to enter
the Mardan district in defiance of an order prohibiting him from doing so. He
was arrested after a struggle with the police in which he personally took part.
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(b) and (c). As I have slready said the matter concerns the Provineiul
Government and I have no information.

BULES GOVERNING THE TREATMENT OF SECURITY PRIBONERS UNDER THE DEFENCE
oF INnp1a RULES.

56. Sardar Sant Singh: Will the Honourable the Home Member be pleased
to place on the table of the House copies of rules governing the treatment of the
security prisoners arrested and detained under the Defence of India Rules before
August 9th, 1942, and the detenus arrested and detained under the Defence of
India Rules after August 9th, 19422

The Honourable Sir Reginald Maxwell: A copy of the Central Governmen$
Security Prisoners Order, 1942, which governs the treatment of Central Gov-
ernment’s security prisoners has been placed in the library of the house. A
copy of the order passed under clause 21 of that order, in respect of Security
Prisoners detained in connection with the present Congress Movement, is laid
on the table. . ' ‘

Order issued under rule 21 of the Central Government Security Prisoners Order, 1942.

In pursuance of clause (21) of the Central Government Security Prisoners’ Order, 1942,
it is directed that the following modifications in the operation of the provisions of the
said order shall be made in respect of security prison:rs detained in connection with
the pxesent Congress movement :—

(1) all such security prisoners shall be housed, in so far as accommodation permits and
arrangements can be made, entirely separate from other security prisoners;

(2) all such security prisoners shall be kept in one class, which may be called ‘‘Q Class”,
an appropriate scale of accommodation, furniture, clothing, diet and other necessitics  being
prescribed for them by the Chief Commissioner on a =scale approximately intermediate
between the existing Classes I and II;

(3) the provisions of rule 11 shall not apply to such security prisoners; )

(4) in modification of rule 13, such security prisoners shall be permitted to write two and
to receive fdur lettérs per week, provided that these letters shall— - .

(a) be confined entirely to purely personal matters; and ..

(b) shall be addressed to and received from members of the security prisoner’s family

only.
[Home Deptt. letter No. 43/12/42-Poll. (I), dated the 5th September, 1942.)

TREATMENT T0 DELHI SECURITY PRISONERS TRANSFERRED TO PUNJAB JAILS.

57£eSardar Sant Singh: Will the Honourable the Home Member be pléased
to state :

~ (a) the number of persons arrested and detained in Delhi under the Defence
of India Rules since August 9th, 1942, upto January 81st, 1943; '

(b) the number of persons tried and convicted in connection with the civil
disobedience movement and the disturbances that took place in the country
after August 9th upto January 81st, 1943; ' i

(c) the treatment that is being accorded to the detenus referred to in part (a);

(d) whether it is a fact that some of the detenus were classed by the Chief
Commissioner, Delhi, as Class I security prisoners, and the rest as Class II
security prisoners in accordance with the Government of India’s circular of
January, 1942, regarding security prisoners;

(e) whether it is a fact that so long as they remain in the District Jail,
Delhi, they are given that treatment, but, after their transfer to the Punjabh
jails, they are not given that treatment; if so, the reasons for the same;

(f) if it is a fact that a batch of over fifteen of such detenus was transferred
to the old Central Jail, Multan, in the first week of September, 1942; .

(g) whether it is a fact that the jail authorities refused to give them the
treatment they were entitled to as security prisoners and the matter was brought
to the notice of the Chief Commissioner telegraphically; if so, the action taken
by him; and : ) "

(h) if it is a fact that even now the Delhi detenus detained in the various
Punjab jails are denied the treatment they are entitled to according to the
classification made by the Delhi administration; if so, the steps which Govern-
ment propose to take in the matter? s
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The Honourable Sir Reginald Maxwell: (a) Between 9th August, 1942 and
31st January, 1943, the following arrests were made:

(i) Arrested on original orders under Defence of India Rule 26 and there-
after detairied—37 (One since released).

(ii) Arrested under Defence of India Rule 129 and thereafter detained under
Rule 26—37 (Six since released).

(iii) Arrested under Defence of India Rule 129 and detained for varying
periods not exceeding two months—70.

(b) 724 sent for trial. 543 convicted. : S

(c¢) The conditions of detention for prisoners detained in the Delhi Province
under Defence of India -Rule 26 are regulated by the Centra] Government
Security Prisoners Order, 1942, as modified by an order passed under clause
21 of that order. As regards these, I would invite the attention of the Honour-
able Member to my reply to his question No. 56 today.

(d) Up to the 5th September, 1942, security prisoners were divided into.
two classes, I and II, in accordance with clause 8 of the Central Government
Security Prisoners Order, 1942. After that date this classification was abolish-
ed for prisoriers detained in conmnection with the Congress Movement, all of
whom are now placed in the special ‘Q’ class referred to in the order passed
under clause 21 of the Central Government Security Prisoners Order, 1942.

(e) and (h). By virtue of proviso (b) to sub-rule (5A) of rule 26 of the
Defence of India Rules the authority to determine the conditions of detention
for security prisoners transferred from Delhi to jails in the Punjab is vested
in the Punjab Government but there is no reason' to believe that the condi-
tions of detentions in the Punjab are materially different from those in Delhi.

(f) Yes. 17 prisoners were so transferred. )

(g) The prisoners referred to in reply to part (f) addressed a telegram to
the Chief Commissioner on the 6th September, 1942. For the reasons indica-
ted in the reply to part (e) no action was taken.

" RuLes ¥Or TREATMENT oF DELHI, SECURITY PRISONERS,

58. Sardar Sant Singh: Will the Honourable the Home Member be pleased
to lay on the table of the House copies of the rules for the treatment of security
priconers of the Delhi Province arrested and detained after the 9th August,
1942, during their detention in the Delhi District Jail and in the Punjab jails?

The Honourable Sir Reginald Maxwell: As regards the rules prescribing the
eonditions of detention of security prisoners in Delhi, I would invite the atten-
tion of the Honourable Member to my reply to his unstarred question' No. 56
today. Security prisoners detained in the Punjab by order of the Chief Com-
missioner, Delhi, are, under proviso (b) to sub-rule (5A) of rule 26 of the Defence
of India Rules, subject to the Punjab Security Prisoners Rules. A copy of
thie latter cannot be laid on the table of the House.

TREATMENT TO DELHI SECURITY PRISONERS TRANSFERRED TO PUNJAB JAILs.

59, Sardar Sant Singh: (a) Will the Honourable the Home Member be
pleased to state whether it is a fact that security prisoners arrested and detained
after the 9th August, 1942, by the Delhi Government and now kept in the
Punjab Jails, are denied the following privileges to which they are entitled
aécotding to the Security Prisoners’ Rules observed in the Delhi Jail :

(i) interviews with their relatives and friends,

(ii) use of their own books or books of public libraries,
{iii) use of writing material, .

(iv) outdoor games, e.g., volley ball and badminton,
(v) supplementing of food at their own cost,

{vi) use of furniture,

- (vii) Delhi newspapers,

(viii) freedom of correspondence with their relatives and friends, and
{ix) smoking?
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b) If the reply to part (a) be in the affirmative, what are the reasons for the
saine, and what steps do Government propose to take in the matter? )

The Honourable Sir Reginald Maxwell: (a) I have no detailed information
regarding the Punjab practice in respect of all the matters referred to by the
Honourable Member. I have no hesitation, however, in saying that it is not
'a fact that security prisoners on their transfer to the Punjab are denied all
these privileges. 1 would add that security prisoners are not allowed by any
means all the privileges mentioned by the Honourable Member when detained
in Delhi. Thus they are not allowed interviews; they have no access to books
from public libraries—unless by this term the Honourable Member is referring
to the jail library; they are only allowed to correspond with members of their
family, not with friends, and on personal matters only; and they are not allow-
ed to smoke.

(b) Does not arise.

ELECTION OF MEMBERS TO THE STANDING FINANCE COMMITTEE
FOR RAILWAYS.

Mr. President (The Honourable Sir Abdur Rahim): I have to inform the
Assembly that upto 12 NooN on Monday, the 15th March, 1943, the time fixed
for receiving nominations for the Standing Finance Committee for Railways,
thirteen nominations were received. Subsequently two candidates withdrew
their candidature. As the number of remaining candidates is equal to the
number of vacancies I declare the following Members to be duly elected:

Mr. Muhammad Muazzam Sahib Bahadur.
. Mr. Muhammad Nauman.

. Nawab Siddique Ali Khan.

. Sir Muhammad Yamin Khan.

Maulvi Syed Murtuza Sahib Bahadur.

8ir Abdul Halim Ghuznavi.

Sardar Sant Singh.

Rao Bahadur N. Siva Raj.

. Sir F. E. James,

10. Khan Bahadur Mian Ghulam Kadir Muhammad Shahban.
11. Pandit Lakshmi Kanta Maitra.

ODAG O W0

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR
ROADS.

Mr. President (The Honourable Sir Abdur Rahim): I have to inform the
Assembly that upto 12 Noox on Monday, the 15th March, 1943, -the time fixed
for receiving nominations for the Standing Committee for Roads nine nomi-
nations were received. Subsequently three candidates withdrew their candi-
dature.. As the number of remaining candidates is equal to the number of
vacancies I declare the following Members to"be duly elected, namely:

. Major Nawab Sir Ahmad Nawaz Khan.
Major Thakur Singh. :

. Hajee Chowdhury Muhammad Ismail Khan.
Mr. Ananga Mohan Dam.

. Mr. B. L. Gray.

. Mr. Abdur Rasheed Choudhury.

O Ot 60 RO 1

FLECTION OF MEMBERS TO THE STANDING COMMITTEE FOR THE
POSTS AND AIR DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rshim): I have to inform the
tAssemb!y. that upto 12 Noon on Tuesday, the 18th March, 1948, the tima fixed
Or receiving nominations for the Standing Committee for the Department of
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Posts and Air, three nominations were received. As there are
vacancies I declare the following Members to be duly elected:

1. Mr. Ananga Mohan Dam.

2. Maulvi Muhammad Abdul Ghani.

3. Mr. C. C. Miller.

LEGISLATIVE ASSEMBLY [17TE Marou, 1948

only three

ELECTION OF MEMBERS TO THE DEFENCE CONSULTATIVE
COMMITTEE.

Mr, President (The Honourable Sir Abdur Rahim): I have to inform the-
Assembly that upto 12 NooN on Tuesday, the 16th March, 1943, the {une
fixed for receiving nominations for the Defence Consultative Commlttee eight
nominations were received. Subsequently two candidates withdrew their can-
didature. As the number of remaining candidates is equal to the number
of vacancies I declare the following Members to be ‘duly elected :

Sardar Bahadur Captain Dalpat Singh.
Mr. Jamnadas M. Mehta.
Mr. M. Ghiasuddin.
Sir F. E. James.
. Mr. Hooseinbhoy A. Lalljee.
. Mr. Govind V. Deshmukh.

Ot G0 o

THE INDIAN TEA CONTROL (AMENDMENT) BILL.
Mr. T. S. Pillay (Government of India: Nominated Official): Sir, I move

for leave to introdiice a Bill further to amend the Imdian Tea Control Aect,
19388.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“'.l‘h;ét3 leave be granted to introduce a Bill further to amend the Indian Tea Contro}
Act, X

The motion was adopted.
Mr. T. S. Pillay: Sir, I introduce the Bill.

THE INDIAN FINANCE BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): The
resurme consideration of the Finance Bill.

Dr. P. N. Banerjea (Calcutta Suburbs: Non- Muhammadan Urban): Sir,
this is the fourth War budget of the Government of India; but it is the seventh
or eighth  measure of taxation for the country. Taxation has taken various.
forms; the extent to which taxation has been resorted during the last three years
and. a half was discussed at some length by me in the course of the debate en
the budget. I pointed out on that occasion that an enormous amount of taxation
had been levied. I also pointed out the extent to which borrowing had been
resorted to. I will not repeat what I said on that occasion, but I will confine
myself to the remark that taxation has already gone beyond the capacity of- the
country to bear its burden and that borrowing also has exceeded the limit
beyond which it should not go. If further taxation is levied it will hit very hard
the people of India, particularly the ‘poor sections of the community, and if
further borrowing is resorted to that will impose an unduly heavy burden oz
posterity.

Sir, in addition .to these two measures of finding money for the war, there
is a third expedient to which resort has been sought to be made by the Govern-
ment, and that is 2 resort to the printing press. This generally goes by the
name of currency inflation. 'Now, currency inflation is regarded by many econo-
mists as equivalent to a forced loan without interest, and by other economists
as equlvalent to a regressive tax. Takmg it in_any way, it is not a desirable
form of raising money. Now the question is: To what extent huve the Govern-
ment resorted to the printing press? It may be pointed ‘out that the notes in
circulation have increased emormously since the commencement of the war. 1n

House will now
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August 1939 the notes in circulation were 179 crores; by the 19th February
1848 these increased to 611 crores. That there is a further tendency to increase-
is shown by the fact that on the 26th February (the latest date for which figures.
are available), the note circulation amounted to 614 crores. There is, therefore,
a prima facie case in favour of those who argue that there has been an inflation.
of currency. But I do not myself consider it as definite evidence of the extent
to which currency inflation has been pushed; because, as is well known, inflation.
does not depend only on the volume of currency, but it depends also on the-
rapidity of the circulation of currency. Now, to what extent the velocity of
circulation has increased or decreased we do not know. Therefore, I am rot.
prepared to.accept the prima facie case as final proof of the measure of expansion..
Then, also, it is pointed out by many critics that prices have increased. Whenever
there is any currency inflation it is reflected in increase of prices. Now prices-
have very largely increased. If we take the index number of prices for the year-
1914 as 100, the price level has risen from 108 in August 1939 to 254 in January
1948. This has been urged as another evidence of inflated currency. But here,.
again, I should like to point out that there may be other causes (as a matter of
fact, there are other causes) for the increase in prices. There has been a consi-
derable increase in the demand for many commodities and there has been a
substantial reduction in the supply of these commodities. It is my opinion,
therefore, that, although there has been some inflation, the amount of inflation-
is not as yet very serious. But we should not look upon this situation with any
degree of complacency, because if this inflation is allowed to go on it may lead’
to very disastrous consequences. I should like to remind the Honourable the
Finance Member of the fate which overtosk the German mark during and after
the last European war. '

In my opinion the increase in prices has been due more to other factors than.
to inflation. And what are the factors? The first factor is that there has been
a greater demand for goods. The second factor is that owing to the war, produc-
tion has been centred round the articles which are required for use in war end’
the articles which are used for the ordinary consumption of the people have been
supplied to a less extent. Take, for instance, articles of food. In this case we-
find that there has been an increase of demand on account of the advent cf a
large number of soldiers to this country, and the priority which the Government:
has claimed for the supply of food grains to the troops bas furthér complicated’
the situation. There has been, at the same time, a decreased supply owing to:
the cutting off of some sources and #ving to the machinery for production of food
articles having been turned to war purposes. The same thing applies to cloth.
Formerly, a large number of mills in the country were engaged in producing cloth.
for the civilian population. But, now a major part of the mills is utilized for
producing goods for war needs. That is one of the main reasons for the present
increase in prices.

In regard to the question of food supply we had a ful':dress debate in this.
House lasting for two days, and I do not wish to repeat anything that was said
on that occasion. A Department of Food has been estaklished, and I welcome-
this decision; but the success of this department will depend upon the measure-
in which the department will be able to command the services of men who-
possess character, who possess devotion, and who possess-enthusiasm for their-
work. It will not do for this department to encourage bribery, corruption and
favouritism to any extent whatsoever. There is another thing which this Food
Department should have always in view, namely, the interests of the consumers..
I understand that several conferences and committees have met, but the interests
of the consumers do not seem to have always been kept in view. In order that
the interests of the consumers may be safeguarded, there should be a Committee:
of this House which will be in constant touch with the activities of Food Depart--
went and make its suggestions from time to time.
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With regard to-cloth, we have been told that organizations have been com!

pleted for the production and distribution of standard cloth. I believe the

1st of April has been named as the day on which the standard cloth will be.

.available. Let us hope we will not be fooled on that day! . .
Now, coming to fuel and drugs, I find that much attention has not been paid

to this subject either by the Government or by the public. Fuel is one of the

.essential necessities of the people; drugs are even more important because they

are needed by people who are sick. 1t is difficult to see swhy the production

of drugs in this country has not received the attention of the Government to the

-extent that it ought to have received. The supply of quinine is so scanty that

.in some places it is almost unohtainable, and where it is obtainable it is obtai.nable

‘at very high prices. Yesterday evening in order to get quinine for a relation of

.mine who has recently arrived from Bengal, I made a search of many places in

New Delhi, but could not find a single ounce of quinine anywhere. I had-to go to

«Old Delhi and there with the greatest difficulty I was able to procure six pills only

at a price of Rs. 1-2-0. Now, you will see to what extent the price of quinine

has been increased. The price of a pill of quinine was only one pice cr even
less in pre-war days. At present it is three annas, that is to say there has been

a twelve-fold increase. And similarly the increase in other drugs has been ten-

fold, twelve-fold, and sometimes twenty-fold. This is a thing which ought to

‘be taken into consideration by the Government. As regards quinine, the

deficiency has been due entirely to the lack of fcresight. There is plenty of

land available in India for the production of quinine, and it was from this Hogse

‘that it was urged again and again that India should be made self-suﬁiciegt with

regard to the supply of quinine. But no heed was paid to our request, with the

result that in India where Malaria is prevalent almost throughout the year we
have such acute shortage in the supply of quinine.

This brings me to the question of increased production. Increased production
is what is needed at the present moment, both with the object of decreasing the
prices and with the object of supplying the prime necessities of life. Now, how
-can increased production be made? 1 made some suggestions the other day
.a8 to the increased production of food supplies and other necessary things, 1
urge now that proper steps be taken without any further delay. The increased
production of drugs and other articles requires the supply of certain chemicals.
‘This brings me to the question of the industrialization of the country. The time
has come when we should make a determined effort to produce heavy chemicals
in this country because on the production of these heavy chemicals depends
-entirely the drug industries of the country. Then, also other articles of mahu-
facture should be taken in hand. We from this side of the House have again
-and again urged that the key industries should be developed in this country,
that motor cars should be manufactured, that locomotive workshops should be
established, that shipbuilding should be taken in hand and that aeroplane factories
should be started. For a long time our protests went in vain; it was only last
year that some beginnings were made in some of these directions, with what
results we do not know as yet. But we do not find any great sign of production
-of all these commodities. They are required not only for the ordinary needs of
the country but for war needs. If the Government had taken time by the fore-
lock, there would have been much greater production for the war effort of the
-country. However, better late than never; let us hope that no further time
‘will be lost in encouraging the rapid industrialisation of this country. In-
-dustrialisation may be fostered by the Government in various ways,—by helping
‘large-scale industries .to be established in the country, by the pioneering of
new industries, by guaranteeing of minimum dividends on the capital of each
industry, by supplying cheap power to the factories, by affording transport facili-
ties, and, last but not the least, by the purchase of goods which are produced by
‘the industria] concerns. Unfortunately, however, the Government have nct

\

.
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encouraged industrial development of the country to any very large extent by
any of these methods. The only measure which the Government have so far
taken to foster industries is tariff protection; but even tariff protecfion has been
given in such a way that the industries of the people of India nave to stand
unfair competition with industries established 1n tnis country by foreigners:
This policy will have to be changed, if a better state of things is to be brought
about in this country. .

Industrialisation would produce another great advantage to the Govern-
ment. 1t would bring more money into their coffers by way of increased pro-
ceeds of income-tax, super-tax and other taxes; and it will also augment the.
borrowing power of the Government. 1f, therefore, greater industrialisation
had been 1n progress at the present moment, the Government would have been
able to levy greater taxation in the country and to borrow to an extent much
more than is possible at present.

Now, what is the compelling necessity for taxation and borrowing and for
& resort to the printing press? This is war emergency. The cost of military
expenditure has increased so much during the last three years and a half that
the Government has almost come to their wits’ ead in order to find money for
it. The cost of military expenditure has increased mainly because of certain
measures which have been taken by the Government with regard to the finan-
cial settlement. The other day the question of financial settlement between
India and Britain was discussed at length by some of us. I pointed cut that,
although the terms had not been varied, a different interpretation had been
Placed on the implications of the settlement, I pointed out aleo that ‘‘joint war
measures’’ (which was a new term used in regard to the united efforts of Britain
and India) had the effect of placing India on a worse footing with regard to
the settlement than before. This point was further emphasised by some
other speakers, particularly by Sir Cowasjee Jehangir. Sir Cowasjee Jehangir
in this connection made a very useful suggestion. The Honourable the
Fmance Member had said that the ‘‘joint war measures’ accounts were placed
before the Public Accounts Committee for their scrutiny. But may I point
out to him the function of the Public Accounts Committee? It is the function
of that Committee to consider and examune the audit and appropriation reports
of the various departments of the administration. It is not its duty to consider
the policy with regard to the future. Its eyes are turned entirely on the past
and it has nothing to do with the future. Therefore, to say that the matter
was considered by the Public Accounts Committee and to imply that the Public
Accounts Committee had a voice in considering the policy of the Government
wiih regard to India’s share in the war measures is to throw dust in the eyes
of the public and of the Members of this Assembly. The suggestion made by
my Honourable friend Sir Cowasjee Jehangir was that there should be an ad -
hoc committee to go into the question of these joint war measures. I fully
support this suggestion. It should be its duty to examine very carefully what
amount of expenditure ought to be placed on the shoulders of India and what
amount of expenditure should be incurred by the British exchequer.

Before I proceed to the discussion of other important subjects, I will briefly
‘say a few words on the sterling balances. On this question the reply of the
'Honourable the Finance Member given the other day was halting, hesitating
and unsatisfactory. He was not able to enlighten us on what wag the exact
intention of the Government with regard to the safeguarding of these balances.
‘Tt should be remembered in this connection that these balances: have not
-originated from any generosity or magnanimity on the part of the British Gov-
ernment or the Government of India. They represent the sacrifices and the
sufferings of the people of this country. Therefore, the people of this country
want that their interests in this regard should be fully safeguarded. Unfortun-
ately the Finance Member was unable to give a suitable reply. When I raised
this question first in this Assembly, I asked who would be responsible for the
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sCecision with regard to the place where the capital goods would be purchased.
.No reply was given. And when Sir Cowasjee Jehangir repeatedly asked the
same question, the answer given by the Honourable the Finance Member was
of a very evasive character.

Sir, in this connection I should like to point-oub that proper steps should be
‘take. by the Government in order that these balances are not squandered or
frittered away or that their value should diminish. Readers of financial journals
and of the daily newspapers are aware that many schemes are being discussed
in Europe and America regarding the stability of currencies of the different
countries. Economists like Lord Keynes and others are engaged in this- discus-"
sion, and it would be the duty of the Government of India to keep itself in -
touch with these discussiong and to keep the point of view of India always
before them. For this purpose, I suggest that there should be a committee of
this House which should be kept in close touch with the current thought in
Europe and America, and with the decisions which are taken in those countries
.in order to safeguard the currencies of the different countries. . .

The Honourable the Finance Member has also failed to throw much light
~on the very complex question of Lease-Liend arrangements between India and
America. Perhaps he is himself in doubt as to what should be done in this
.matter. He made a suggestion the other day in the course of his budget speech
:thas the Government of India might enter into a direct agreement with America
-on this question. I welcome this suggestion; but this should be subject to two
-econditions. In the first place, India should not be made to pay anything beyond
‘what is required for its home defence, and secondly; India’s contribution to war
-effort thould be confined within . the limits of her capacity to pay. In this
connecticn I should like to refer to the observation which was made by Mr.
Roosevell, President of the United States, who said that the contribution of
every country towards the united effort of the United Nations should be in
‘proportion to its ability to pay. That is a sound proposition “which  should
.always be kept in the forefront of the negotiations in this regard.

This brings me to India’s contribution to war effort. India’s contribution,
a8 w¢ have already seen, in money has not been inconsiderable, considering the
.poverty of this country. But India’s contribution in respect of material has
"be2u immense and her contribution in respect of men for fighting the battles
-on different fronts has been very great. I hold in my hands a Government
publication entitled “‘India’s Part in the Third Year of War’’, which . clearly
‘points out what India has done and is doing. I will quote only one sentence
-frora this book and that will serve my purpose.

“During the year troops from India fought brilliant actions on many of the war fronts.
"They have upheld from Hong Kong to the Middle East the best traditions of India’s
fightinz men, and on many a battle-field the Axis powers have felt the full force of
India’s sturdy warriors.” ’

Furthe:, this pamphlet refers to the ‘‘glorious part played by Indian soldiers in
the present great conflict”.
Indis has made & great contribution, but India’s contribution would have
~been much greater,—five times or ten times as great as the present contribution,
--—if Tudia had been a free country instead of a subject race. But this freedom
‘has been denied to India. Repeatedly have the people of this country
demanded their freedom which is their birth-right, but the Government have
always turned a deaf ear to these demands. Time went on, month after month
elapsed. vear after year rolled by, and still nothing was done. And this drove
~some people to a policy of desperation, and we find that on the 8th Aucust,
'1942 the Congress passed a resolution with regard to the starting of a civil dis-
-obedience movement. Opinions have differed with regard to the manner and
the timeliness of this struggle, but there has been no difference of opinion as to
‘the justice of the demand made by the Concress. Every party in this country
7is pledged to complete independence for India, but no steps have been taken
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by‘ Government to meet this desire in any degree. Not only has. not this
demnind been conceded, but even demands of a very much smaller scope have
beea brushed aside. The Non-Party Leaders’ Conference made several sugges-
tions; various suggestions have also been made by other bodies. In this House
I made a suggestion the other day that there should be a respounsible Govern-
ment established in the country and that the responsibility of the new Govern-
_ meat should be to the present Assembly. No great changes would have been
necessary if this demand bhad been met; but this demand was brushec} aside.
‘And what has been the action taken by the Government to meet the wishes of
thé people? The resolution of the Congress of the 8th August last was met by
a stern policy of repression. ’ -~ .

I and my Party have always condemned mob violence and acts of sabotage,
and we have said that all legitimate steps should be taken to put down mob
violence and sabotage. But the Government went much further and the
counter-violence of the Government with which the violence of the mob was
met was of the most astounding character. This was a policy of vindictiveness
and {rightfulness, and the brunt of the policy fell not so much on the persons -
wao were guilty as on innocent persous. If you want to have evidence of what
occurred in different parts of the country, go to Midnapore. That unfortunate
districs wns harassed by Nature, and on the top of this the greatest harassment
cama from the servants of the Government. I hold in my hand a document des-
eribing the horrors which were perpetrated in that djstrict :

“But in spite of our best efforts, indiscriminate arrests have been made, innocent persons
assaulted and shot down and.oppression has been carried on in some parts in a manner
hardly creditable to any civilised Government.”

And the most abominable part of it was . . . . .

The Honourable Sir Reginald Maxwell (Home Member): May we know from
what document the Honourable Member is reading?

Dr. P. N. Banerjea: I will tell you presently.

Mr. President (The Homourable Sir Abdur Rahim): A The Honourable
Member must tell the House now what he is reading from.

Dr. P. N. Banerjea: I am reading from certain letters which were written
by o less a person than the ex-Finance Minister of the Province of Bengal.

Mr, President (The Honourable Sir Abdur Rahim): To whom was the
letter addressed? 3

Dr. P. N. Banerjea: To the Governor of the province. The most abominable

. part of the wholé story is to be found in the fact that there were many cases of

outrage on women.

The Honourable Sir Reginald Maxwell: May I ask whether that document
was published or not?

Dr. P. N, Banerjea: It was not. I hold in my hand statements of various

persons

' The Honourable Sir Reginald Maxwell: I submit that the Honourable
Menber should not read ffom unpublished documents.

_Dr. P. N. Banerjea: I hold in my hand a large number of documents con-
taining details of outrages on women and the evidence which is given here is
In my cpinion trustworthy. :

Now, we have heard of the happenings at Chimur. It is well known to the
quernment officers that the honour of women is held in the highest regard in
this country; if the present Government is unable to safeguard this honour, then
the Government has no business to exist in this country. I firmly believe that
th'.‘: happenings in Midnapore and Chimur will stand for ever as a disgrace to the
British administration in India. )

Sir. the Government may or mav not admit it, but in America and in
Er}eland. many of the newspapers and journals published accounts of these
ﬂm}.:s and thev said that the most stern onpression was visited on the people in
trring to put down acts of violence and enhotaze. And what has been the
result? The result has been a great intensification of discontent in this country.

.
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Six .months ago, I said in this House: ‘‘The administrator-has played -his
part; let him now make room for the statesman’’. But, unfortunately, no
staiesinan has been forthcoming during this period. The Government of India
have gone on in their usual way. They have continued their policy of vindictive-
ness and frightfulness. 'And what has been the attitude of the authorities in
Ergland? I am glad to be able to say that the more enlightened section of the
British people, including the British Press, has often urged sympathetic treat-
meat towards the people of India. I am even more grateful to the politicians,
the journalists, the professors and the authors of the United States of America
for the great sympathy which they have evinced towards India’s struggle for
freedom. But, unfortunately, the authorities in England have not changed
their previous attitude. What did Mr. Churchill say with regard to India’s
.demand? His reply was: ‘‘There is at the present moment in India a large
numbpt: of white soldiers,—larger than there ever has been before’’. In other
words, India is to be held down by brute force. Then, again, what is his policy
with regard to India? He says that he did not accept the position of the first
officer of His Majesty, ‘‘in order to preside over the liquidation of the British
Empire’’. He stands firm.by the policy of imperialism, and his satellite and
subordinate, the Colonial Secretary, sings the praise of the Colonial system. In
my opinion, Mr. Churchill is closely following the policy which was followed by
Lord North in regard to America, and I have no doubt the consequence will be
the seme in this country as it was in America 150 years ago.

There has-so far been no change in the intention, programme and policy of
Britain with -regard to India. If this policy continues, what will be the conse-
quence? Possibly, the present. war will be won by the combined forces of the
United Nations, but what will come after that? What sort of peace will - be
negotiated then? Will it be a true and lasting peace, or will it be merely an
armnistice which will be a preparation for the third world war? i

Sir, on the ground of denial of freedom t6 India, on the ground of the conti-
nuance of the policy of oppression and repression, on the ground of the non-
radresssl of the grievances of the people, and on the ground of the extreme
poverty of the country, I oppose the motion for the consideration of the Finance

Bill.

Mr. Hooseinbhoy A, Lalljee (Bombay Central Division: Muhammadan
Rural): Sir, in view of the fact that many Honourable Members have touched
the financial aspect of the Budget specially our party members, Khan Bahadur

12 Noon Shahban and Mr. Soni and my friend Sir Cowasjee, Sir Zia Uddin
and Dr. Banerjea, I do not propose to go into details nor do T wish to

go inta matters which have been discussed with regard to the prevailing internal
arrangements between the people and the Government about which I had
spoken the other day on my cut motion. But I must say that although we
acknowledge that in the circumstances in which the Honourable the Finance
Member is placed, he has submitted to us a budget which .cou}d be considered
to be a budget on which we could rely to some extent and a budget which
we have to accept owing to the circumstances in which we are placed .at present.
We are fighting this great war for the last four years. In fact, we are plunged
in a total war and we all agree that the salvation of the people of this country
to .attain freedam and of many other nations depends on the success that we
achieve in this war. The contribution that this country has made and is making
is great. It is an acknowledged fact that during the first two years of the
war it was the Indian soldier and the Indian suoplies that to a w~ery large
extent kept up the war. It cannot be denied that even now we have nearly
half & million soldiers fighting for the cause of freedom. It has been said many
times and I regret it very much that our soldiers are mercenary soldiers. What
do we pay them? Whatever may be the amount, I put it as s token payment
and nothing more. It is the real sacrifice on the part of these people who have

C
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- gout out from their country to the various ugh‘e_r parts 9‘1 the world and eveu
70 LNGSe parls waere, as orainary citizens of the briush Linpire, they were not.
aliowed ‘to enter as iree or equai men. ‘LThey huve goue to the shores o1 those
couniries the people of which always attempted to drag them down a‘nd tv
keep them at arm s length. Let me tell tnose people through you, Sw, to
realise what therr condinon would have been 11 these poor lndians had not gone
‘to toeir help and yet they have no voice in the internatignal affawrs, they nave
no Colomes and no Empures, they have no export or import
policy ~of their own. In fact, they have got nothing which
other ration® have got, We .are entirely dependent upon the mandates that
have been issued and which, under the Constitution, we are bound to folow.
My friend Sir Cowasjee Jehangir has rightly drawn the attention of the Honour-
able the Finance Member to the most_intricate position in which we are- with
regard to the finances. The allocation of the military. expenditure is a greal-
question.  Our Finance Member was unable to describe to us as to how. these.
joint war measures stand even after the four years of the war. We are still
tq learn from him—probably he is still learning from England—as to what is
really cur position. We are placed in this position. I have invariably acknow-
ledged that the Finance Members of the Government of India and also many
other important Members of the Treasury Benches have gone out to plead for
the cause of India and they have done it honestly and sincerely for the country.
But we all know that they have got to consider, they are bound to consider and
they are bound to agree to what the higher authorities will inflict upon them.
However, we find that in the adjustment that the Honourable the Finance
Member has tried to bring about there were occasions when the- highest
authority, whose decision both he and we have got to follow, did ask for some-
thing more than what the Finance Member conceded. This is a most important
question to consider that the authority which is to give the final decision did.
put in claims which our officers resisted. In this position, may I ask the
Treasury Benches whether it would not be fair and equitable if they really
wished to fight the case of India to have the backing of this House or of the
people of this country? I know very well the difficulties that are inherent in
that question. But surely when negotiations are to take place with authorities
whose decision cannot be flouted, the Treasury Benches ought to welcome and .
ought to insist and desire the fullest co-operation of this House and of people
at large. If that is the equitable position, I ask in all earnestness why the
Treasury Benches do not appoint g§ Committee or more than one Committee of
this House. You should talk to persons whom you believe to be the representa-
tives of the people and whom you ought to believe as representatives of the
people, discuss with them the problems of the country and then go on with your
negntiations and say that these are the popular sentimerts and popular views. I
ask if this appeal of ours after four years of the war and after increasing our
lisbilities by crores of rupees is an unfair one? Should it not be conceded to.
us? Ir all fairness, I ask, what have you lett to the peopl: now? Salt has-
been taxed, sugar has been taxed, matches have been taxed, the vegetsble ghee
is now being taxed, tobacco is to be taxed, postal letters and postcards and.
teleerams have been taxed and what not. Furthermore, railway freights and
fares have been taxed. My friend says, no. 1 am sure he does realise the
comparison between the freight and fare rates prevailing in this country before
he tonk over the charge and those which prevailed before the war. They have
gone ur by a large nercentage and what is the justificatior. for it? Just to make
up the railwav budget and to give more surplus to the general budget which
you badly need. It is a fact that von have taxed every conceivable thing and
it has alro been acknowledged that this is one of the poorest countries in the
world. The income of Tndians stands in no comparison with that of the people
in Furope. far less of England and 'America.
Now. Sir. what is goine to be our condition after the war is a question on.
whith T wish.to say something more. All the resources have heen taxed. We
L] &5 ’
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must carry on this war and we must find out resources and tax as much as
possible, since we have been plunged into this war. In these circumstances, 88
iny Honourable friend Dr. Banerjea suggested we have got to’ find ‘sut ways and
means by which those who are more powerful and those who have got sources
by which they can make up should consider the position of this country which
has 1o resources, no Empimre and no business outside this country, and how to
make up. In such a state of affairs what has our Government been doing. We
do not tind anything being done. Let us hope that within the next six months
this great war ends and we are successful. 1 ask my Honourable friends on
the Treasury Benches how are you going to meet the huge debts that this
country has to pay for this great war?—the debts I will point out very soon—
all the taxes that you have put on people, the loans and the currency above all.
These are alt debts. The businessman has got to consider that. In fact we
have to consider the position of this country and its people in 1987, as compared
with what it will he after the war. And then to consider furthermore how are
we going to make up all these huge taxes.

The Honourable Sir Jeremy Raisman (Finance Member): I understand my
Honourable friend to imply that the moment the war ended India would be
called upon to liquidate some debts, in the nature of war debts. Is that the
meaning or has he got some more obscure meaning which I do not know?

Mr. Hooseinbhoy A, Lalljee: It may be obscure to you but very plain to
the businessman. We have put so many taxes on the people and those taxes
will have to be removed. We have to remove them after the war. Then there
will be all these deficits. -You have floated loans and you are borrowing
money in treasury loans and in short term loans and the sterling balances are
lying. We have got to consider all these plain questions. "Furthermore, we

- have got to consider that we have no Empire and how to make up. Are we
goir:g to allow the country, to remain as it is or even worst than what it was in
1937. How much country demands. for education, health, sanitation and what
not? It is no use shutting our eyes to these facts. I do not want to say more
on this; many friends of mine know, even the world at large knows what is the
condition of lndia and how much does she require for the welfare of her people.
Sir, we find that nothing has been done with regard to what our position would
be after the war. On the other hand, we find as reported on .the 10th March,
1943, that Mr. Eden has made the following statement: He said, ‘‘no official
invitation has been received fromn the U. S.”Government to discuss post-war
economic policy’’. The recent proposal of the U. 8. Government he welcomes.
Then he.says, ‘‘for the last six months the British Government had discussed
various post-war financial questions of common interest with the Dominions and
India”". Sir, we have heard nothing in this House. May we know something
about what is going on? Are we not interested? Do not we contribute? Don’t
we contribute sufficiently? What about our prosperity and what about our
future?. We have heard not a word. I do not know whether these consultations
will be continued or not. He says further that there are a number of interna-
tional departments under the general guidance of Mr. Williams, Minister
without Portfolio, who is studying this problem and -preparing ground for
negotiations between the United Nations. After this is declared in the British
Tarliament; what do we find, we find a conference is held at Washington and
a Senate resolution is placed.before President Roosevelt which had been sitting
to discuss the United Nations war time collaborations and peace time aims.
They reported that an agreement of a particular objective was reached. Mr.
Eden did not attend the Conference. Observers thought that he was expected
to take great interest in the proposal. Therefore, Sir, it is not only admitted in
the Touse of Commons that for six months they have been considering these
matters but that America is also considering and in fact proposals have been made
up which, as reported, are an agreement of a particular objective. It is wnot
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wnly bere that 1 stop, but 1 wul vake you turtber. Sir, we find that only on the
.14t7i March, Marshal Smutts of South Africa not only touches the Atlantic
Charter but also the finances and financial position of the Allied Nations
after the war including that of the German people. A question was directly
put to him, which is very important for us, will the United Nations in your
opinion be forced to undertake to guard world peace by sphere of influence or
by some type of international police force? Now, the sphere of influence is a
thing that we, who have travelled in connection with business outside India,

‘fear the most. The whole world was divided among certain nations is a well

known fact in the form of sphere of influence and that was nothing but pure and
simple exploitation of weak nations by powerful nations. I do not hope and
trust that any such monstrous scheme is now under contemplation with regard
to this war. We have seen that the last great war broke out, as a result of the
sphere of influence Germany was allowed, which included part of East Africa.
There after Great Britain took over all that part of East Africa and South Africa
was given certain mandates, Government of Rhodesia was created, Australians
were given mandates, New Zealanders were given mandates and last but not
least mandates were given to all the victors. What has been the result of it?
The result has'been that this great war has again come up. The Germans and
Italians wanted more and more colonies and the real meaning of having colonies
is to have an opportunity pure and simple for exploitation of the people of that
colony, and this is so wellknown that no one can deny. In connection with the
.establishment of an Empire, the phrase ‘‘Exploitation” also carries the right
of doing something for the people in-the shape of administering such justice as -
1o thermn may seem proper and also governing. the poor people of the soil in the
way they like. Now, that phrase has been recently turned into something else;
thev call themselves trustees. Hereafter, I do not know what term will be
applied to this phrase. 1 do feel that now that Government fully know that
the people of this country are looking into these matters, they will clear the
position of this country as soon as possible so far as this important matter is
concerned to all the Nations. I may point out that not only South Africa, but
even New Zealand has made bold to say they want to keep India under their
rule or influence. The other day Mr. Nash who happened to be for a long time
the Prime Minister of New Zealand, and who is now stationed in America goes
to the extent of saying, ‘‘we want to hold India for sirategic purposes. We
must have India for all time because from there, we can defend our Empire,
our homes’’. Mr. Nash, a New Zealander—the smallest country—wants to hold
my country for strategic reasons, he wants to hold this as the strategic ground,
a8 a battle field for his protection. We have to feel this humiliation and keep
quiet, because he is flying the Union Jack and Britishers have taken possession
of niy country and would not allow us to teach a lesson to New Zealand who
claims s share therein. Dare anybody come forward and tell my people, 40
crores of people, who are fighting this war so bodly if we were free people, let
alone that New Zealand who wants to hold India for strategic ‘purposes in order
to ﬁave their own small country. Sir, this is the position of other dominions as
well. |

The next point which I want to put as a business man and to which T draw
the ottention of the Commerce Department, is this. Other people are already
finding the prospective scramble for raw materials after the war. Even the
question of division of raw materials after the war is being settled, as if, we
are going to be left all along and for all time as an agricultural country. There
18 to be no industrialisation. I find a Reuter’s message dated Washington, 28th
February where the Vice-Chairman of the. War Production Board in & state-
nent issued said ‘‘the combined raw materials board on which Great Britain and
United States of America are both represented may help to solve the world
wide scremble for raw materials alter the war”. It is very tragic to see that"
€VeN our raw materials, under the guise of spheres of influence, are to be taken

i s 2
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away troin us without our having any say therein, they are to be-taken away prob-
ably by the threat of the presence of white soldiers whom Mr. Churchill has.
kindly sent us. What is the meaning of all these? What is going on? Cai
my Indian Government tell me what is ‘going on? The other day when 1
moved a cut and we asked for more Assembly sessions to know what is going:
on, we were after a great fight told that we would have an another session in
August. My country's raw materials are being taken away, my country is’
going to be put under the control of New Zealanders and others for strategic
rcason-and still our Government here do not know or keep mum. They do not.
want to-place any such things before us or to consult the Assembly. Probably
and with all due deference to the Treasury Benches I feel they themselves do not
know what is going on and what is happening. Otherwise, they cannot honestly
keep all these things away from our knowledge. What has been going on for
the last six months in England, America and other places relating to our country
is ovr concern. Many times we hear a lot about the intentions of Americans.
W:ll, Sir, the Americans are good people; But it is a fact that they ‘have
come forward in their own interests in our country that is to defend their
Empire, to defend China where they have large interest.. We have nothing
against the Americans personally. This is their opportunity to keep up their
Empire and they are availing of it. When Americans do take advantage of our:
geographical position, T won’t put it more than that and when Americans also "
wish to attain their objective through the co-operation and help of the all"
United Nations including India, they must understand that among the United
Nations there is the Indian nation who has been fighting hard this war and that
they should be consulted. Neither the Americans nor any one else can take
away anything now from us and they cannot settle matters without our consent.
I was not surprised to read the other day the suggestion that the new League of
Nations that should be modelled should not be on the old type, but that the
Leagne of Nations should be armed to keep out the aggressors and to watch all
strategic places in the world. Let us tell all of them at-once that under no
circunistance in the guise of watching the strategic places, India will come
under the control of any such League of Nations. So that we may be watched and
looked after and policed by Fngland and Americans, let alone the little New
Zealanders and others, Well, then T also ask have we any voice in any part of the
world? It will be said that like ourselves every country is making huge sacrifices. T
admit that every country is doing something and is incurring heavy debts, and
some of them are making heavy sacrifices, T admit all these, but they have got
one great consolation that they are defending their country and their Empire,
that they are defending their riches, while we are defending our poor country
and helping others also. At the end they will combine and make some money
from outside their own respective countries. But what opportunities are pro-
vided for Indians? What would be our condition hereafter? That-is what I
ask the Honourable the Finance Member and the Treasury Benches to tell
me as a business man. What is going to be our condition after the war? With
all the sacrifices of men, moneys and materials, what is going to be our future?
How are we going to help us to recoup all this as also the money lost, how are
we poing to maintain our position as an equal among the other nations of the
world after having made so much sacrifices? Are we ever going to improve the
condition of the masses in this country? When we referred to the sterling
bslances lying idle in England, we were told that we would get machinerv after-
the war. But, Sir, what we need the most and urgently as soon as is.possible-
iz to nrovide somathing for our masses who are starving. We want imnroved
aericultural facilities first. In how manv villages do we find pure drinking
water? Tt is well known to the world at laree that India, mostly still an
agricultural country. the great majoritv of peovle live onlv in unsanitare and
smiall villager although they all hanpen to be human beines and that vet. our.

Gnvo:mmenf have not been ahble to provide them with pure drinking water
L '
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and nity sanitary arrangements. Leave aside schools or education let us have

av ‘overy village pure drinking water IISL. 10 INOSD  purls UL e
.country, there are not sufficient’ irigation schemes even where large merm-

.bers of our masses are dependent on agricuttural produce. 1 wisn o

submit that it is really high time that our Lreasury bencnes took steps to
prevail upon the powers who are more powerful than the Government ot this
country and impress upon them that people of this country are determined
1o take part in all questions that are going te arise after the war to improve thei
condition. Inm fact the Government of India should come forward and tell
tha British Government that unless and until we can assure the people that some-
shing can be done for them, they will certainly be most discontented, after all
the sacrifices they are making for war and for the United Nations. It is un-
doubtedly wrong, unfair and unjust on the part of the United Nations to leave
oub India and consider about reconstructions in regard to their own interests
and their own countries. I really suspect whether India, really, comes into the
picture at all when reconstruction is considered. The other day, I read about
the arrangement made between America and Canada about the debts. The
arrangement seems to be that because Canada - and America have similar
problems in this war, both wepe seeking to avoid the creation of uncollectable
and trouble breading war debts and the American Government believe that the
nitiative of a constructive plan was already overdue. So, I submit that what-
‘ever may happen to other countries, the finances and the position of India must
"be put right. .So far as our commerce and industry are concerned, we ought to
have cpportunities for developing the saide in the way we like. In fact I should
say that Government ought to have two or three Committees to look -after this

. reconsiruction of India’s including debt and commercial position as well as

Industrial position. If you have no faith in the Members of this Assembly who
are representatives of the people, by all means avoid them, but have men of
your choice provided they are capable and honest and consult them, but you
must do as all nations are doing we cannot allow the position to remain as it
is existing now. But you must have, I repeat, separate committees appointed

_for the war expenses for future consideration of debts, and for liabilities which

we may be asked to pay, and which we must not agree to unless fully considered
us to whether they are fair and wise, and, above all, whether we shall ‘be in
‘a position to pay that considering the condition in which the people of this
country have been and are at present. I must say that the prosperity which
we see in our Budget figures at the present moment is due to the enormous
amount of taxation—from income-tax, super-tax, surcharge, excess profits tax,
—and the Railway Budget. My Honourable friend, Sir Cowasjee Jehangir put
down the figure income tax, ete., at 75 crores. I do not agree with him. In
the first year of the war there was nothing of the kind; it may be that in this
year and hereafter you may have something more but this is not going to be
your income after the war. In the like manner,.you are not going to have 30
-crores’ surplus in the Railway Budget. We knew very well the pitiable condition
of tha railway finances just before the war when we had to put obstructions in
the way of Road Transport development. So, if you really take into acecount
the fact that as soon as the war ends you are going to lose nearly 70 crores on
account of income-tax, super:tax, excess profits tax, etc., and 30 crores of
railway surplus, where will you be and how are you going .to make it up? Tt
may be said that war expenses may be reduced. Quite right, they may be
‘reduced. But, on the other hand, what will be the actual position? There are
now two million of people seyving in the Army. What are you going To do for
‘them? Then, my Honourable friend Mr. Jamnadas Mehta, who is not here at
‘Present, said that there are about two million people working in workshops and
munitior. factories on war work, and, if T may be permitted to sav so. it is
qu'e reasonable to assume that there are another one million absorbed in the
various industries which are only.maintained because of the war. What are vou
‘going tn do with all these men? ’ I
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It is only fair when 1 speak about these men that L should ask the Govern-
ment to give us an assurance that these workshops, munitions factories and
other industries which are helping.the Government in their war eftorts will
centivue to work. Have the Government worked out any scheme under which
the:re works will assume a permanent nature, or are they going to last only for
the duration of the war? Many of the undertakings that have been started
by the Supply Department are good, but I am doubtful, Sir, whether they are
beiny esiablished in a manner which will become permanent. I would not
mind, Sir, if you grant more money so that these undertakings are made perma-
rent and we may have some consultation that our people in the industrial circle
will continue to be employed even after the war. We should not create Gov-
ernment or semi-Government agencies to compete with Industrial people and
their working. I shudder to contemplate that as so6n as the war ends so many
millions of people who are employed on war work. will go-out of employment.
Many cf the industries which the Supply Department have organized and are
establishing and the work which they are carrying on is, in my humble opinion,
really very good, and, above all, I must admit that the financial check that
has been applied in the Supply Department and in. the Food Department is
‘also very very good, but I will certainly say, Sir, that k do feel that there is not
the sarne amount of check—nothing compared to check which is applied in the
Supply, ¥Food and other Departments—in the . M, G.’s Department. But
I know, Sir, there we cannot do much, because they have got powers to make-
these purchases only in emergency and in such circumstances it is difficult to-
do it. What I really want to say here is that when the financial control is so
very good why should not we try our best to see that whatever help we give -
at present for organizing industries should, as far as possible, be permanent and
that small industries he put on permanent basis and people must be encouraged
and allowed to keep them up.

Then, Sir, I have got to make some remarks as a businessman with regard iv-
the Comumerce Department. 1t has been the cry of the people that the Com-
merce Department of the Government of India have not been able to do what
the Commnerce Department of various other Governments have been able to-
do in the shape ot appointing trade commissioners, in the shape of entering into
‘treuties, in the shape of resorting to retaliation where it became necessary in
view cf the attitude of other countries towards it. 1 ask the Commerce Depart-
ment whether they are going to allow into this country the free import of all ~
the urtictes that you are now taking from them. In 1937 we were forced to
have rccourse to asking the Government to put some duty on the import of
wheat (When this is the position of this country what is our Commerce Depart-~
ment doing? Sir, I have before me a copy of the Illustrated Weekly of India
(1987). There are some photographs in it: I find Sir Homi Mody photographed
when he was going to the International Conference; I find my Honourable
friend. Mr. Pillai, going for British Trade Agreément, and, then, Sir, I also find"
that there is a dear friend of mine, Mr. Dawood Nosur Mowji. going to the
Belgium Congo where pigmies reside. I wish the Honourable Members on the
Treasury Benches would see these photographs so that they may have some idea
as to what Indian people have done and are doing themselves. But how are
_they doing it? There is no Trade Commissioner for them, no Councillor for
them, no Army, no Navy, no Bank, no Insurance Company, no Shipping Com-
pany, nothing whatsoever. I ask, is Commerce Member going to follow that policy..
Or, are they planning any scheme as to the future demands and how they
should proceed? I understand that Reconstruction schemes are being discus-
sed and that will be under a special portfolio—I do not know who is going to be-
-the memker in charge. But I insist, Sir, that that should be under the Com:-
merce Member, who should be responsible for commerce and industries and who-
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should see that the commerce and indudtries of this country shall maintain its
posltion iu the world at large equal to what people of other Nations have done.
All countries are and have been fighting for their exports and we ought to do
the same if we are to be of any real use to the people of this country, They
must have in the Commerce and Industry Department a number of special offi-
cers studying the position of the Indians before the war, during the war and
hereafter.  And if all these things are not being done, I assure you, Sir, that
we will not be able to pave éur way in the civilized world over-laden with debts,
and after having made all these sacrifices, and after milliong of people having
devoted themselves to the cause of the United Nations and the liberty of
India. These things must be done. But what do we find over the last six or
twélve months?  Special attention is being given to all these things in other
parts of the world. Great Britain, whose very Empire was at stake about 2
vears ago, or at the beginning of the war, can afford during this great war ‘o
look into these questions. How can we justify ourselves in not being able to do
anything or only appointing one or two officers? What hag my Government
done? T have not heard anything from the Treasury Benches of what is going
to be our future. You may do what you like, but what is going to be our posi-
tion. In the midst of this great war, not only is Great Britain doing some-
thing, not only is America doing something but we find that even the colonial
people in East Africa and other places want to create monopolistic associa-
‘tions. Very recently, about four months back, they tried to form an association
like the U. K, C. C. and they are planning how Indians can be removed from
that colony under the pretext of the war control of goods, prices and abovg all
distributions as if Indians already established there were not co-operating.

Sir, u deputation waited on the Commerce Department and also on the
Overseas Department, and I am glad to say that 1t was felt that sympathetic
consideration would be given. The care with which they heard our grievances
mad: me believe that they would stand by the rights of the Indians, rights
which they enjoyed for years. Not only that, but they are entitled to have
equal rights as anybody else, if only on the score of this war that those who
have sacrificed everything for this war shall have equal treatment.

. Finally 2s I Lave little time left. I shall say a few words with regard to the
rosition of Indian Seamen in our country. ‘'he other day I pointed out that
there are 120,000 Indian seamen in recognized seamen associations. There has
been legislation with regard to the protection of the rights of labour in our coun-
‘try and I congratulate my friend Mr. Jamnadas Mehta and others, who, in co-
opcration with the Honourable Member of the Government, have been able to
get some redresses, some wrongs put right, and much needed dearness allow-
ances. But, Sir, while on the one hand this is the position, I really expected
my friend Mr. Jamnadas Mehta to be the champion also of the other class of,
labour. 1 mean the Indian workmen, the Indian seamen. I have very seldom
heard him say a word about them. I have heard him speak eloquently with
regard to the railway workmen, and I think he has succeeded in melting down

my friend Sir Edward Benthall to give them something like free food supplies
if possible. . ’

Mr. Jamnadas M. Mehta (Bombaj Central Division: Non-Muhammadan

Rural): You induce him to give food and other necessaries free and I shall be
grateful ! !

Mr. Hooseinbhoy A. Lalljee: Sir, I should be only too glad. But what is
tlie condition of our Indian seamen? May I ask our Government whether any
Hcuourable Member is able to tell me what is the condition under which they
are empleyed? No rules exist about them. Unforfunately, many of them
kappen 1c be Muslims. I am far from introducing the communal aspest, bt
80—90 per cent. happen to be Muslims. The Captain of the ship can get hold
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‘of & mar. and register him. The only. thing that is provided for is that he must -
be brought back to his country. There is no mit to the hours of work. Then
it he becomes ill, or meets with an accident, the Honourable the Captain of
the ship or the Master of the ship, -can put him down at any port. ‘Lhe only
responsibility is that the company will find him a passage when available, and
it myy be atter six, eight or twelve months. 'These are the people about’ whom
you often read. Very recently you have heard that in one of the convoys which
was attacked by the enemy, thirty Indian seamen were on rafters for thirty days
and reached one of the ports of America ina very very poor condition. This is the .
risk they are undérgoing and what is my Government going to do about them, ox
what has it done? The other day when 1 asked a question, my friend, Mr.
‘T. 8. Pillay, gave some reply. I did not challenge him then but I do say that
:there are rules iaid down that when they.come into port they are supposed to
-get their pay within three or six days, but they do not get anything for three
‘or six months. Yest, we have a Shipping Master, an Indian, very sympathetic
to the ceamen! Sir, many of my officers are very very sympathetic and honestly
-and sincerely they are. But what powers have they got? Have they any
power to call upon the Shipping company to. make good atonce the payment?
‘Have they the power to write to Government or the Royal Indian Navy to pay
them? No. You will find hundreds of these people coming into port in this
-condition after being rescued without having got any wages for their honest
work. The Commerce Deppartment are not a bit concerned how many hours
they have had {0 work, whether it was six, eight or twenty-four hours, ' and
whether at day or night and under what -conditions. Commerce Department is
not concerned whether they work for ten or twelve or twenty hours a day.
Commerce Department is not concerned whether they are thrown out at any
porl, sick, invalid or otherwise lying there without any+pay. They are only
‘concerned that the shipping master 1s a very sympathstic Indian gentleman—
probably he is a Muslim also—I do not know—and that he certainly and sincere-
ly desires to ‘help: but he has no power whatever. The worst thing is +his:
that these people are making such sacrifices as our soldiers do: probably my
friend, .Sardar Sant Singh, may say that the soldiers are doing more and my
friend, Mr. Jamnadas Mehta, whom I do not see in his place now, may say
withous the workmen you cannot carry on the war; but I say that without the
_scamen you cannot go on with your navy. What dearness allowances and what
“hours of service do they get? Nothing whatever. ~ No representation anywhere,
not on the Labour conferences, not on the Government, nowhere whatever,
~And T am very sorry to say why this is so. Agsin, I am sorry my friend, the
Leader of the European Group is not here—I do not want to make any in-
sinuations but it is because they happen unfortunately to be connected with the
mereantile marine which happens to be always and predominantly under the
" Europeans, including the British shipowners and the foreign shipowners includ--
ing Italians and the Germans; so far as that avenue is concerned neither Mr.
Jamnadas Mehta nor my other friend who talks for labour will have any woice
therc. I may be excused for saying it, but it is the white man’s sphere of
influence. We can do nothing about it though they are Indians—they say they
are their employees. But they are entitled to make themselves heard though
they may happen to be connected with shipping companies. In 1935, when
1 went to the League of Nations, I went as an employers’ delegate. T studied
the question both of labour and of emplovers and I felt it very much that ever
in England an attempt was made under the presidency of no less a labour leader
than Mr. Atlee ‘o make a discrimination between the hours of working and pay
and food rations between Indian seamen employed on the P. & O. ships and
other ships going to the east, and the European crew. But fortunately at that
. time the other labour lewders joined me. though I was an emplovers’ delecate.
to make a representation in the House of Commons, and that old leader,
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Mr. Lansbury, said **We shall not allow this discrimination among labour’’. A
ddputation was taken but 1 did not see the India Office anywhere nearabouts.
Indian, seamen are not Indiaps to that office—they are Khoda ka mg}-—-they_
are always God's people because they are on the seas—they are not living in
Indin though their children are here; but the Government has never taken any
interests in them and we have not heard a word about it. Whether it is com-
.merce or industries, overseas, everybody outside India is the care of a certain
department with which the people on the popular side have never cared much
.about—they are left to their own destinies. 1 have invariably seen that and
it has been my unfortunate experience that so far as the commerce or industry
or trade outside and the employment of Indiang overseas is concerned, it has
not been the care of my popular friends, except I must admit on one occasion
when 1 was not a member of this House, when Mr, Jinnah, Leader of the
Musliin League Party, did in 1984 speak very strongly over this question; and
-above all we had that great man whose loss we always regret, Sir Fazl-i-Hussain
so long as he was Member for Indians Overseas...... _

Sir Muhammad Yamin Khan (Agra Division: Mubhammadan Rural): May
T just remind the Honourable Member that in 1939 when a Bill was first intro-
duced . sfter this war started, it is the Muslim League Party who opposed it ,
and wanted that that Bill should be circulated; but it- was rushed through in
spite of Muslim League Party’s amendment; and if Honourable Member will
care to look into the debates of 1939 well, he will know that this popular side
did everything, but it was defeated on account of Government and certain elected
Maembers as well as the European Group joining hands. -« -

Mr. Hooseinbhoy A. Lalljeé: T am very glad to hear that and I stand co:rect-
-ed and I congratulate my friends; and if I have said anything they do not
deserve, T am sorry for it. But I appeal to them and to all Members and to
the Government that they should take into consideration the position of Indians
overseas all round and I assure the Government that these people of this
country are also making sacrifices and are with them fullp in their war efforts.
We know it is now not only their war effort: it is our war effort. I always
niintain that we cannot have freedom unless we fight for it and make sacri-
fices. And T am of opinion that after numbers of these people, who have made
-sagrifices, come back they will claim as their right and the Government will
have to yield it as their right; and the sooner they agreec the better. But even
now if they are not going.to agree, then I say it is very very wise that they
do not inake any pronouncement which would embitter the people’s feelings.
TkLis feeling has existed for some time now that any pronouncements by responsi-
Ble people in England go 1o our hearts much more than anything else; and if
you realiy want to imbibe in the hearts of the people -good will for all, specially
for the Britishers who have been working with us for 150 years, we must tell
them that in all their pronouncements  they must in fairness consider Indians
as equal part and parcel of themselves, and in any arrangements or pronounce-
ments they make in regard to the dominions and colonies
they  should consider India 'as an equal partner. © I do not
want . to” create embitterment, but I wouid point ont here that I have
the Iilustrated Weekly of India here in which T find the Coronation Day picture
produced when His Majesty the King Emperor received the premiers of differ-
ent dominions, including New Zealand and may I sav, Rhodesia? T do not know
where Rhodesia iz except that it is in South Western Africa—these gentlemen
have much more right than any of us here, although our sacrifices are far greater
and perhaps we have been better friends to England. . :

T think the Honagurable the Finance Member has done. hig level best to place.
“before us the position in which we are situated ; but I do hope that he will form
at least two or three or even four committees for dealing with these different
Stbjects—one for sterling, one for war expenses and so on. As regardg sterling
Y do acknowledge that there are certain provisions to be made for the supplies

-
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that Great Britain does send to this country: But you have not made the abo-
cation—it is not our fault. You have been buying many things from Americu
for which you did not give us any price; and when 1 say that 1 am a creditor,
you say that America is the creditor but you do not give us the lease-lend condi-
tions or particulars of purchases and their prices. I say you you give them to a
small ad hoc committee of four or five persons, or if you prefer give it to somc
of your own Executive Councillors and let them make a pronouncement as
Indians that they have satisfied themselves on these questions after going through
all these things end that they will wateh.India’s interest as the people of other
countries are doing for themselves.

Mr, T. S. Pillay (Government of India: Nominated Official): Sir, I have
listened with very great interest to the various suggestions made and also the
helpful criticism advanced in regard to the subjects. that have fallen to the’
responsibility of the Commerce Department. If I make certain submissiong to:
this House, I do not want to be understood that it is in any mood of self-
complacency. It is only with a view to place certain aspects of the problems
which “naturally the Honourable Members would not have occasion to know:
and it is also with a view to explain certain characteristics of the problems tha:
are always before us; so that Honourable Members, when they want to place
any sort of suggestions before us, may know the exact nature of those problems.
that are confronting us from day to day. My Honourable friend, Mr. Nairang,

1ea followed by Sardar Sant Singh and by Mr. Muhammad Nauman,

: made a plea that the Commerce Department, in its policy of allotting
a quota of newsprint, should not suppress the vernacular papers. May I say
that the policy of the Commerce Department has been, ever since the imports .of
newsprint became very short, to see by various methods that the smaller news-
papers are given a chance to continue in circulation. Sir Muhammad Yamin
Khan, who made a point about consulting non-officials and non-official opinion,
will be interested to know that from the year 1940, the Commerce Department
has held various consultations with the newspaper interests concerned, and it is
only with theit full consent, including the Indian Languages Newspaper Associa-
tions who represent a large number of vernacular papers, that the varioys mea-
sures to conserve the short supply of newsprint, so as to make them available
to the largest number of newspapers have been taken. I think I am right in
saying that almost every measure and every step that has been. taken, has
received .the full concurrence of the newspaper interests concerned. Here at
least, I hope, Sir Muhammad Yamin Khan will admit that we have taken proper-
advice which he has accused the Commerce Department of not taking in adopting
the various control measures.

The three chief points which the speakers on this point made were that the:
‘policy of cutting the quotas to the barest minimum, the policy of raising the
prices of newspapers and the policy of raising the advertisement rates are s»
calculated in their cumulative effect as to keep out the smaller vernacular news-
papers. It is our contention that these three methods should serve in the lony
run to keep the vernacular papers in circulation rather than snuff them out.
I may explain this in a few words. The first policy of cutting the quota of
newsprint has been dictated, as has apparently been admitted by all Members
of the House, by pure considerations of supply. The imports of newsprint have
become less and less, and we have to see to it that the lesser quantities available
are evenly distributed. The first policy adopted so far was that the newspapers
should be allotted proportionately less and less quantities of newsprint than thair
actual consumption in a certain pre-war year. It hag now been realised that
if you go on proportionately cutting short the quota, a point may be reached
at which the smaller newspapers may not have enough tonnage of newsprint to
keep their papers in circulation. Therefore, I am in a position to state that a
policy has been adopted under which the smaller newspapers will not bear the
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“game amount of cut as the larger newspapers will have, taking into account the
stocks held by the various papers. -
Maulana Zafar Ali Khan (East Central Punjab: Mubammadan): In this
connection, may I ask why Government have put a ban on the acquisition of
newsprint from what is called the black market? Where is the necessity for it?
Mr, T. S. Pillay: I am coming to that point. I was on the point that «
policy has been adopted under which these smaller newspapers, cpnsistent with
stocks held by them, will be allowed a certain minimum quéta which we believe
will keep them in circulation. Incidentally, I may answer the point which has
been raised by my Honourable friend. He asked why Government by an order:
prohibited the buying of newsprint in the black market. I do not kmow _w_hether
any justification is needed for defending a policy which sought to prohibit pur-
chases in the black market. But the point is this. When we are working the:
distribution through a system of quotas, unless we see that the mian who receives
the quota, which more or less corresponds to what one may call his ration, takes
fhat amount of newsprint and that amount only, then I submit that no systsm
of quota, no system of distribution will work properly if the man who receives
the proper quota from the proper authority goes and buys, in addition to what
he has got, something in the black market. It is for that reason that thig sort
. of purchase was prohibited. There is another cogent reason. It is the intention:
of Government to see that the available supply is so rationed out as to keep:
as large a number of newspapers going as pessible. In pursuance of this policy
it may be necessary to take hold of the stocks in the hands of dealers or to regu-
late the distribution of those stocks in such manner as to conform to this polizy.
If purchases of the kind as my Honourable friend adverted to, are not prohibitsd,
I submit this policy cannot be properly carried out.

The other point which was made was that the prices of newspapers have been
raised and that will squeeze out some of the weaker papers. It has been pointed
out to us that the competition from stronger papers will be very strong and that
the stronger papers who hold large stocks can afford to squeeze out smaller
papers by even selling their own papers at lower prices, and it is necessary to
see that some sort of equalisation for smaller issues will have to be made by
some sort of statutory order in order that smaller papers will not be in a position
to go out of circulation. If owing to the shortage of newsprint a small paper can
only have a daily issue of two pages, then a paper like the Statesman which
is a stronger paper can issue four or six pages and charge one anna. I submit
the smaller paper will soon go out of circulation. ' It is for that reason I think
the Commerce Department is convinced that it is necessary to raise the price of
newspapers. Then, again, take the case of advertisement charges. In these
days, if the advertisement charges are not raised compulsorily, we believe that
the stronger papers will be able to compete with the smaller papers at lower-
rates, and the smaller papers will be squeezed out. It is for that reason that it
was said that the policy of Increasing the advertisement rates will have to be-
followed more or less by all the newspapers in this country.

- Mr. E. L. C. Gwilt (Bombay: European): If I may interrupt my Honourable -
friend for a while, T understand that the order which has been passed in respact-
of rates is a compulsory order, which to me is in the worst interests of the-
papers. I would ask him whether he would be prepared to amend that order-
and make it an enabling order and not a compulsory order.

Mr. T. S. Pillay: I have nothing more to say on that aspect of the case,
I believe again it was adopted at the instance of all the .associations that did’
make a point that unless the advertisement rates were raised uniformly by all’
newspapers, competition would work in such a manner as to bear more harshly
on their weaker colleagues. It is for that reason, I believe, we have adopted’
the. 01:11‘inciple of compelling a rgising of the advertisement rates after a certain.
period. ’ '
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1 hope I have succeeded in showing how the methods adopted so far in dealing

with the short supply of newsprint are calculated, in our opinion, to keep the
smaller papers in circulation.

I now come on to the connected topic of import control. Mr., Gwilt made a
very valuable contribution, if I might say so, in regard to the administration of
-import control, which according to him will save certain inevitable delays in the
‘departments of administration in the Secretariat. I may say that I have passed
‘on & copy of his speech to the Chief Controller of Imports and I am sure he wiil
pay every consideration to the suggestions he has made. We have recently
strengthened the Chief Controller’s office. .I understand that the Chief Controller
of Imports is arranging to issue a pamphlet which will .give information of the
‘type which Mr. Gwilt wanted, stating the authority to whom a businessman has
to apply for licences. and statmg the conditions under which generally, thse
licenses will be granted. I also understand that possibly very soon, a sort af
Information Officér will be attached to the office of the Chief Controller of Imports
who will be able to guide his customers to the various authorities concerned.
"We have also taken steps to strengthen the staff. I believe instructions have
also been issued that all the receipts must, as far as possible, be handled at the
-earliest moment and at the highest level in the office. While speaking on import-
control, Mr, Gwilt also adverted to the question -of the prices of the imported
commodities. We do admit, Sir, that so far no regulated system of control of
Pprices of xmported commodities has been adopted. I understand that the D.

I. M. 8., who is interested in most of the essential medicines that are bem'7
now 1mported has got a scheme under consideration, under which he proposes
to make a list of the most essential ‘medicines that are coming into this country
and to try out a method by which he can regulate the supply not only to the
most essential users but also to have it supphed at most reasonable prices. When
‘that scheme comes into force, I am sure, many of the points made by Mr. Gwilt
will be met and that his own scheme whlch 1 believe, he has handed over to the

Education, Health and Lands Department w1ll receive Government’s best consi-
-deration,

While on the question of prices, I may advert to one or two remarks made
by other Honourable Members. I believe, Mr. Anthony made a very strong
‘point that there are no regulations in this country which will punish profiteers to
the most adequate extent. Mr. Jamnadas Mehta made the same point. There
were cthers who made also similar points. I understand that a scheme is now
‘under consideration, under which the penalty clauses of the Defence of India
Rules- will probably be made more severe in regard to profiteering and steps
‘will also be taken to penalise adequately, profiteers and hoarders. When these
‘Tneasures come into operation, we hope that many of the complaints which are
-now 'bemg levelled at the Government of India, who are even being accused of
-econniving at the action of profiteers, will be removed.

I now come to a third point which is also connected with this, which was
wmade by my friend, Mr, Deshmukh, who is not in his seat. He made a- point _
‘that. the Commerce Department never pays any attention to agricultural prices
and that they are anxious to please the industrialists. I only wish to draw his
-attention to two facts that happened quite recently. - As soon as the Government
of India apprehended that the prices of short staple cotton are likely to fall, he
will recall, that the Government took steps to establish a cotton fund whose
primary object was to see. that the short staple cotton prices do not slump.
Again, as soon as the continental markets for groundnuts were lost, he:is aware
‘that various measures were taken by the Commerce Department to see that the
groundnut prices do not .unduly fall and to see that the prices paid by His
Majesty’s Government are fairly reasonable and also to build up a fund whlch
was intended primarily to benefit the groundnut cultivator.
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+ Now, Sir, I pass on to the problem of standard cloth which was. briedy
referred to by one or two Members. I gave a full account in regard to this-
matter on the motion which-was moved by Honourable Mr. Sarker about the
food situation. I have only to add that the point made by Mr. Jamnadas Mahta.
that steps should be taken to see that labour, especially industrial labour und
railway- labour, are adequately provided for by making separate allotments, if
necessary, for these- homogeneous groups, has been accepted in principle; snd-
very shortly, a scheme will be put into force under which the railways will be
put in a position to supply standard cloth to their own labour.

While on the subject of standard cloth, I shall very briefly refer to the point
made by Dr. Banerjea that in the constitution of ecommittees by the Commezce-
Department consumers were not represented. I may state that the Central
Standard Cloth Panel, whose primary function is to précure the manufacture of
the requisite quantity. of standard cloth, has on it four members who have Leen:
specifically nominated to represent the interests of the consumers. Two members
of the panel are Honourable Members of this House. One is a distinguished
member of an Indian State and the fourth is also a representative of the con-
sumers. We have also advised the Provincial Governments that their Advisory
Committees, which will be set up to advise them on problems affecting distribu-
tion, should have adequate representation of consumers.

I.shall now say a few words about the export policy of the Commerce Depart-
ment . .... '

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member-
can continue his speech after lunch. _

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The ‘Assembly re-assembled after Lunch at Half Past Two of the Clock,.
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. T. 8. Pillay: Mr. Deputy President, Sir, before the House adjourned
for lunch I wag referring to standard cloth. I mentioned in answer to Mr.
Jamnadas Mehta that we have made arrangements wherever practicable for-
+Railway employees to be supplied with standard cloth. I may refer briefly to-
the charge made ‘in this connection by Dr. Sir Zia Uddin Ahmad that the cotton -
textils industry is primarily responsible for charging profiteering prices.  Bir,
in the problem of retailed prices of cloth there are many factors that have to be
taken into mccount. I am not here holding a brief for the cotton textile industry
“but I should like to say that in all our negotiations with the cotton . textile
irdustry for the manufacture of standard cloth for the poor, we have received.
more than ample co-operation by the representatives of the cotton textile indus-
try who met us and they were most willing to meet us in solving the problems
that faced us. E

Before I leave this subject of cotton textile industry, I should like to refer-
briefly to the point made by Mr. Hooseinbhoy Lalljee in this.connection. He
said that the Commerce Department has not done anything at all by way of
appeinting . Trade Commissiomere and others in foreign countries to look after
the interests of Irdian traders. FEven during the period of war, when circum-
stances and conditions are quite out of tune, the Commerce Department have -
appointed Trade Commissioners in Canada and in ‘South America. It is not
entirely correct to say that the Commerce Department have completely left
the :nterests of Indian trade unlooked for in foreign countries,

I now turn to the policy of exports followed by the Commerce Department.
As far as policy is concerned, I have explained briefly the policy of the Com-
Inerce Department on & non-official Resolution moved by my Honourable friend,
Maulvi- Abdul Ghani. T need not repeat it here. I can only gay in answer-
o Dr. Sir Zia Uddin Abmad who said that all sorts of licences were heing granted
by back-door methods, that there are no backdoors to the Commerce. Depart--
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roent. The Commerce Department is located in the North-Block and the
doors are wide open to all concerned. There is nothing shady about our export
policy. The policy is known to all and briefly it is that we try to a.l.lou_r_t,he
export of only those commodities which, we can spare In the present conditions
‘and thost commodities which we ought to share in the present war conditioas
with the United Nations. . ]

1 may now turn to my Honourable friend, Mr. J amnadas Mehta who refer”
red to the activities of the U. K. C. C. and my Honourable friend, Mr. Shahban
also made some remarks about the activities of the U. K. C. C. I want <o
state categorically that there is no shrouded mystery about the activities of the
U. k. C. C. The Government of India have made as late as the 6th August,
1942, o very detailed statement of the operations of the U. K. C. C. and also
in answer to a short notice question by Mr. Jamnadas Mehta, they said that
tha Government of India are keeping themselves fully in touch with the activi-
tins of the Corporation and are satisfied that their activities have not so far
been conducted it a manner from which a dislocation of the existing trade
.channels may be seriously apprehended. My Honourable friend, Mr. Jamnadas
Mehta, asked me whether I have anything further to report in regard to the
U. K. C. C. I have only to report that the Government of India are kept closely
in touch with the operations of the U. K. C. C. and the policy briefly stated in
answer to the short notice questions to which I have just referred is being
maintained.

Sir, I now come to the question of Indian seamen which has attracted con-
siderable attention during the debate on this Finance Bill. My friend, Sir
Abdul Halim Ghuznavi, drew the attentisn of this House to the condition of
Indian seamen ut Calcutta. I must say in fairness to him that he did admit
that there are several improvements made in the conditions of Indian seamen
by the efforts of the Commerce Department. He drew attention to certain fea-
tures, such as, the provision of a prayer room and certain other facilities for
the Indian seamen. As far as I can recollect, in the new Shipping office there
is a provision for a prayer room. It is probable that it is not adequate. T am
having the matter looked into and if there are any further improvements that
could be made they will be made. '

Sir Abdul Halim Ghuznavi (Dacca cum Mymensingh: Muhammadan Rural):
"There is no prayer room. '

Mr. T. 8. Pillay: We have also noted down the various other suggestions
‘made bf}l Sir Abdul Halim Ghuznavi and we shall try to adopt them as far as
oracticable.

My Honourable friend, Mr. Hooseinbhoy Lalljee, who, I am sorry to fird, is
* nof here, referred at considerable length to the conditions of service and to the
-question of employment of Indian Seamen in foreign-going ships. As the
problem is of some importance, I shall beg leave of the House to state in as
brief {erms as possible what are the things that the Commerce Department has
‘dore in this matter. First and foremost Mr. Haoseinbhoy Lalljee said that
the shipping masters have no powers at all. I may remind him that they have
cortain powers under the Indian Merchant Shipping Act. I may also mention
that the wages of Indian Seamen during the war time have been increased con-
siderably and there are certain proposals now before the Commerce Department
which are under consideration which relate to the conditions of their service in
the foreign-going ships. There is also a provision in the Indian Merchant Ship-
ping Act which does provide, for example, for certain space to be provided to
seamen. As I told the House, we have got certain proposals before us which
relate to the conditions of service at ships and it is the intention of the Com-
merce Department to have them very carefully examined and in so far as it lies

‘in their power to improve their conditions wherever found necessary. . Sir, I’
‘have done. ' R
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<Maulvi Syed Murtuza Sahib Bahadur (South Madras: Muhammadan): May
4 ‘ask what is-the amount of the deariess allowance sanctioned for these sea-
men according to the present arrangement? .

.Nawabzada Muanammad Liaquat Ali Khan (Rohilkund and Kumaon Divi-
gions: Muhammadan Rural ): Mr. Deputy President, the Finance Bill has been
under fire for five days. Some of the. Honourable Members have described the
debate on the Finance Bill as an annual ritual. Some of them have raade it
into an endurance test. But there is one thing which stands out most clearly
-and boldly from the speeches of all the Honourable Members who have taken
part in the debate that the present Government of India is completely divorced .
from public opinion, that the present Government of India does mot enjoy the
confidence of the peoples of the country. Sir, every action and every policy
that the Government have follawed during the last year has been the subject
of very severe criticism from every side of this Honourable House.

It is most unfortunate that at a time when every country which 1s involved
in this war is going all out for winning this war, India should have the peoples
‘of the country and the Government as two strangers in the land. This, to my
‘mind, is the most unhappy and most unfortunate position. The Honourable the
Finance Member, I sympathise with him, must be cursing fate that in spite
.of. the fact that he has, according to him, done his best for India, he has not
been able to carry any conviction to the Honourable Members of this llouse.
I sympathise with him: and I can only say that the fault, Dear Raisman, is not
with the stars, the fault lies within ourselves. It is but natural that if the
‘Government of a country does not enjoy the confidence of the peoples of the
.country its actions are bound to be looked upon with suspicion and distrust,
and, therefore, the Honourable the Finance Member should not counsider that
the criticism that has been levelled against the Finance Bill . is ounly against
himself as an individual;-it is against the whole system of Government under
which this country is being ruled today. '

Sir, my Honourable friend, Sardar Sant Singh, lays great store by the India-
nisation of the Central Government. I for one do not think much of Indiaui-
sation unless there is popularisation with it.  Indianisation without
popularisation would be like changing gramaphone but playing the same
records: and I hope the Honourable Members, Indian Members, wio are in
the Goverument of India today would not think that I am making any attack
.on them ag individuals. They are all honourable men. 1 have no deubt that
they, with the limitations and the .handicaps from which they suffer, have tried
‘to do their best, but their best is very poor. Therefore, this criticism of the
present Government of India will continue whether all the members are Indians
.or whether all the members are Europeans as long as there are not real re-
preservatives. of the peoples of the country ndide that Government. Sir, it is
an irony of fate that at this time when India needs mobilization of all the
resources of the country to fight the aggressive powers there should be this
estrangement between the Government and the people. The Muslim League
at the very beginning of the war stated unequivocally that it stood for the
mobilization of the resources of the country to fight this war against aggres-
sionn. In stated that full mobilization of the resources of the country was
neither possible nor feasible unless peoples of the country had confidence 'in
the Government and that could only be if the representatives of the people
were taken into the Government. Sir, the Honourable Members who have
been watching the proceedings of this docile Assembly would come to the
conclusion ythat the present Government of India, barring a few floatsams and
jetsaing in this House, has no Indian opinion with it. You have
only to take up the Division Lists of last few days and study
sorae of them and you will find that practically on every division there were
hardly two or three elected Indian Members who voted with the Government.
Does it not show that the victories which you win in the division lobbies are
ooral defeats for you? You may be saying that the motion of the Honour-
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ablc Member on a certain matter has been rejected: you may ‘get some’
consolation or some satisfaction from it. You may think that this might
deceive some of the foreigners either in this country or abroad that the present
Government of India is being carried on with the support of the -Assembly
where the representatives of the peoples of India sit. But 1 assure you the
fcreigners who are here are not so ignorant: they know that every division
"which you win is due to that defective rotten constitution under which we
have to work. Bir, I was just saying about Indianisation and I was saying that
I for one do not have much faith in that. By way of example 1 wouid refer
the Honourable ‘Members of this House to the debate that took place here
only the other day. “The Honourable Secretary for War is an Indian of great
experience and great ability, but what was the teply that he gave on that cus
motion which wag moved by my Honourable friend, Mr, Yusuf Haroon, regard-
ing the administration of Martial Law in Sind. I must say that his reply was.
mos! depressing and most unsympathetic. My Honourable friend from Sind
had made certain very serious allegations against the administration of Martial
Law in that Province, very serious allegations after having studied them first
hand on the spnt. He did not get his facts from a chance fellow pussenger:
in & railway train, but he was coming direct from that Province. He knew
how the administration of Martial Law was being carried out there. What was
the reply of the Honourable Secretary? That he was sure, that he was convine-
ed that there was no such thing. What was his logic? That if there had
been any such complaints, they would have been brought to the notice of
tbc House before that day. Instead of appreciating that nc Honourable Mcwm-
ber of this House came before the Assembly with facts unless he had made
certain gbout them, instead of appreciating that, he makes that as an ‘argu-
meunt for the falsity of those allegations which were made by the Honouruble
* Member from Sind.

Mr. 0. M. Trivedi (Secretary, War Department): 1 also asked whether
those allegations were ever brought to the notice of the Government.

‘Nawabzada Muhammad Liaquat Ali Khan: The Honourable Member says,
I also said if they were brought to the notice of the Government. I do not
know by that interjection how he improves his position. If they were not
brought to the notice of the Government, if the Honourable Member did not
know mi'y'thing about them, then how can he say that there was no truth in
those allegations? 1 can understand if similar allegations had been brought
to vhe notice of the Government, and the Honourable Member had made
enquiry about them and then come forward and said that those allegations
were not true. But to say that because those allegations have mnot
been brought to the notice of the Government before  therefore
they are untrue is the kind of logic which failed to convince all
except the two Honourable Members of this House, elected Mem-
bers of this House, who added strength to the Government posi-.
tion in the Division Lobby. It is really not a change of complexion that we
want in the administration. But it is the change of policy. Therefore, I
submit that as far as expansion of the Council or Indianisation of the Govern-.
ment is concerned, it will not carry any weight with the peoples of the land.
If you really want that the peoples of India should be behind you, and then
it would not be a question of their being behind you, but they would be with
ycu as equal partners, then the only passible way in which you cay get that
support is to get at least those parties, if you cannot get the whole 16t of them
witk you, who are willing and who are ready, not today, but -from the very
beginning, to work with you as your equal partners in this great struggle which
we are facing today. I shall have more to say about this a little later on.

As T said in the earlier portion of my speech, the Muslim League repeated-
1y stated in this House and outside that the Government should get the co-. -
operation, should take into confidence such of the parties as were willing to
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work with then. for the syccessful prosecution of the war. In the beginning
our position wis that the najor issues regarding the future Constitution of

Indis were to be lett for the tuture. ILhis most reasonable position that the

Muslim League had taken up wus inisrepresented by a section cf the Indian
people. They said that when the Muslm League wants to share power 1n
‘the Govermiuent wishin the framework of the present Constitution,” 1t wunts

to retain all those powers which are enjoyed by the Governor (ieneral and -

the Secretary of State. We were accused of being unpatriotic. We were
accused of uot wanting the sransfer of real power from the British into Indian
Aiands. We reconsidered our position. In August, 1942, the Working Comrnit-
tee of the Al India Muslini League passed a resolution stating that it was
willing te form a provisional Government at the Centre in co-operatiun with
such other parties us were prepared to shoulder the responsibility provided the
demand for self-determination for the Mushms to establish completely inde-
pendent states in those zones where they were in a majority was conceded and
.agreed to. It was made clear at that time that there was no limit to the
powers which could be transferred to this provisional Government. All that
we wanted was that the 100 millions of Muslims must have the right of
.self-determination to decide whether they would like to live under the majo-
rity rule of the Hindus or whether they would live in a State of their own.
The condition was not that the Muslim League or the high command of the
Muslim League was to decide this issue. But the matter was left to the
plebiscite of the Muslim masses about whom no less a person than Pandit
Jawahar Lal Nehru said in Bombay in August last that the Muslim masses were
not reactionary and that they were with the Congress. So, in other words, the
Muslim League left the decision of this question of self-determination to these
very people about whom Pandit Jawahar Lal Nehru $aid that they were with
the Congress. Now, what objection can our Hindu friends have to this propo-
sition?  We do not say that whatever Xr. Jinnah or the Working Committee
of the Mislim League savs you must aceept because even todax there are
some blind peopte who-cannot see that the Muslim Teague really means
Muslim India and  that Muslim India means the Muslim League.
(Interruption.) T shall deal with all the points. T am not going to
leave any point unanswered. 1 notice my Honourable friend. Mr. Jamnadas
Mehta, is leaving the House as T am about to deal ‘with gsome of the points
Taised by him. $

Mr. Jamnadas M. Mehta: Because you were not present. when I -was
speaking. .

Nawabzads Muhammad Liaquat Ali Khan: I was stating, Sir, that we were
not wanting this issue to be decided by a few selected people. But this issue
is to be deecided by the Muslim masses about whom as. recently as I think two
days ago, even my Honourable friend, Mr. Jamnadas Mehta, said that they
were not interested in the demand of the Muslim League. If they are .not
‘interested in Pakistan, if they are not interested in wanting a separate State
of their own, then why dori’t you accept it? But I know that my Honourable
friends who criticise this demand of ours know in their heart of hearts that
what the Muslim I.eague states today is really  the voice of Muslim Indis.
'They know that if they accept such a proposition, the verdiet of Muslim masses
would really be for Pakistan, and it would be an overwheiming majority, if not
cent per cent of Muslims who would vote for the partition of India into Hindu
ludia and Muslim India. My Honourable friend, Mr .Jamnadas Mehta, who.
T notice has alreadv left the House,—as I was privileged to read his whole
speech. he will. T hope, do me the honour of reading mine,—said the other
day that this demand of ours was against democracy. He stands for demo-
cracy and this is really an age of democracy! And our wanting a saparate gtate
for the Mussalmans in this countrv was undemocratic. I fail to see. Mr.
Deputy President, how democracy would suffer if there were -nore
than one independent state in India. Democracy surely does not
™mean tyranny of a numerical majority over a mumerical minority. It is not

C

3 pm,
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any constitution which has been framed by some divine power and is called
“‘Democracy’’. Democracy is only s method of ascertaining the will of the
peopies of one nation as to the system and administration of Government
under whicn they would like and continue to live. That is what democracy
is, How is democracy going to suffer if there are going to be mnore than one
independent state in this country? Mr. Deputy President, Mr. Jamnadas
Mehta was a member of the Nationalist, Party. Over some question or other
he did not agree with the majority view of that paticular Party which, I
suppose, works in a democratic manner. ‘What did he do?  He left those
Benches and sat over there; in other words, be made a home for hiruself from
where he could give utterances to his views more freely and independently; im
other words, Mr. Deputy President, unwittingly Mr. Jamnadas Mehta sup-
ported our demand for Pakistan.

Sardar Sant Singh (West Punjab: Sikh): But he came back.

Nawabzada Muhammad Liaguat Ali Khan: My Honourable {friend Sardar
Sunt Singh says that he came back. It is so, and I must admire Mr.
Jamnadas. Mehta because there are few who can play the role of politeial
weather-cocks with such ease and grace! .

Sir, I was dealing with this question of democracy. What I was saying is
that there is no question of democracy suffering. All that we want is that the
Mussalmans of this country should have free existence in this country. Mr,
Jammnadas Mehta accused us, not only accused vs, Dbut he said that we
shouid be put in a museum. He accused us of living in the 14th Century
and be stated that we were a religious state. I do not know from where he
got this idea of a religious state. If by a religious staute he means a state
where our religion would be safe, u state where our culture will be safeguarded,
a state where our language will be protected, a state where our ideals shall
flourish, then 1 plead guilty to is being called ‘a religious state’.

Sir, my Honourable friends very often are very wungry with us that we
claim to be a separate nation from the Hindus. Nobody has so far told us .
what is it-that constitutes a nation. According to themn, a nation is consti-
tuted only by the geographical unity of a country. India is not a country.. It
is & sub-continent. If you were to examine the position of the two major
naticnalities in this land, you will find that they differ from one another 'in
every respect. Religion, which is the most unifying force, is different;
language, which is another thing which makes a nation, is different, and in
proof of that I would only refer the Honourable Members of this House to the
speeches that were made the other day when we were discussing the Broad-
casting Department. Is it denied by our Hindu friends that they think that-
Urdu is the language of the Mussalmans? * Is it not a fact that one Member
after another of this Honourable House from those Benches stood up and said
that you want the language of the Mussalmans to be enforced in this country?
But if we are all one nation, where is the guestion of the language of Mussal-
rians or the language of Hindus? Therefore, Sir, when they.talk about all
the nationalities in this country being a nation, they only use that term
because it suits their purpose of wanting to dominate on acedunt of their
numerical strength over all the nationalities in this land.

Bhai Parma Nand (West Punjab Non-Muhammadan): But what did Sir
Feroz. Khan Noon say?

Maulvi Muhammad Abdul Ghani (Tirhut Division:
did you say before? _

Bhai Parma Nand: On language I simply expressed the view which was
openly held by 8ir Yeroz.

Nawabzada Muhammad Liaquat Ali Khan: My Honourable friend, Bhai
Parma Nand, has just reminded me that there was something which he also
rtated in the course of his speech with which T would like to deal. He stated that
Well, if the Hindus and the Mussalmans do not agree, then it is for the British
Government to give their decision. T am glad he accepts that, otherwise I
should have to take the troubla of quoting his words. He said that

Muhammadan): What



THE INDIAN FINANCE BILL 1205

‘Bhai Parma Nand: Nothing of the kind. )

Nawabzada Muhammad Liaquat Ali Khan: Sir, Bhai Parma Nand stated on
page 892 of the proceedings cf the Legislative Assembly of this Session:

“That if two parties cannot reconcile themselves on account of their difierences, the
orly solution is that they should look at least to a third party to act as a referee and
accept the views which that pary hold on the question. I think the British Government in
a way is the third party, as 1t is.called in India, and. . . . .”’(Interruption). )

1f my Honourable friend will have a little patience, I think he will have to
take back all that he has said. This, is his opinion:

‘ and they have a perfect right to guide us, as they have done in various other
things, in the matter of framing a constitution for lndia.” : )

Bhai Parma Nand: It is quite right; there is nothing wrong in . it.

Nawabzada Mubhammad Liaguat Ali Khan: Of course there is nothing
wrong, but I was only going to point out that when my Honourable friend,
Bhai Parma Nand, and some others of that type talk like this they really .do
not believe in all this. They only say this to fool the world at large. Because
if this is what they believe in, then 1 do not remember to have read in the
papers anywhere that Bhai Parma Nand had given his wholehearted support to
the Cripps proposals which were brought out to India on behalf of the third
party in this country. This is, Sir, exactly the point.

Bhai Parma Nand: From which speech is he reading?

Nawabzada Muhammad Liaquat Ali Khan: I assure my Honourable friend
that I do not accuse him of consistency. I do not say that he supported those
proposals. May be, that my language was rather involved for his understanding.
All that I said was that if that is his view I do not seem to remember having
seen his name in any of the papers that he had supported the Cripps proposals
which were brought out to India by Sir Stafford Cripps on behalf of the British
party to which he has referred in "his speech the other day. My point in
referring to it was this, Mr. Deputy President, that the fact of the matter is.
that my Hindu friends do not want anything short of one Central Government
for the whole of India, where they would dominate and rule over everybody
else. Why mince matters? It is a fact. This is exactly what they wuang.
Why talk of nationalism and nationality and democracy and all this humbug?
We kuow all this. Just gs they want that they should rule over the whole
of India, in the same way we say that we refuse to be ruled by the Hindu
majority in this country. We refuse to be taken in by this talk of democracy
and nationalism and all that sort of rubbish. We believe 'that India is a sub-
continent where a number of nationalities live, the most important and largess
of them are the Hindus and the Mussalmans. Both of them are entitled to
have their homelands and both of them are entitltd to develop
themselves freely and independently according to their own ideals and
their own culture. I want to know = what is. the injustice
behind this claim of ours. We do not want the whole of India.
We only want one-fourth of India, where we would feel free. ~We would give
to our friends, if they so desire, three-fourths of India whers they would be
free. There is no injustice in this claim of ours. Whereas, if we were to
accept the demand that is put forward by the various Hindu crganizations under
d_lﬁerer]t names, then it would mean grossest injustice and annihilation of the
100 million of Mussalmans in this land. They wayt the whole of India when
the;; are only entitled to three-fourth. That is, Ms. Deputy President, the real
position, ’

At the beginning of my speech I stated that I would have to deal with this
question regarding the taking into partnership.the representatives of the various
Parties. Sir, as I stated in the beginning, the position of the Muslim League
th}'Oughout has been that it would not be possible to mobilise the resources of
this country fully and efficiently unless and until the pecples of India were made
to fee] that thev were a part of the Government, that this war was a war of
:gelr own, that this war was not for the exploitation of the weak by the strong,

at this ‘war was really being fought for the sake of humanitv and instice to
every nationality. The position of the Governmegnt, Mr. Deputy President, has

c 2
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‘been—What can we do?  'I'he parties ' India do not agree. As a matter ot
-fact, 1 remember His Excellency the Viceroy in his speech at Calcutta last
-December stated that the trouble is not that we do not want to part with power,
‘bus the trouble is that we want to part with power, and theretore there is all
this coafusion and all this trouble in this country. Sir, if the Government were
-really sincere in their declarations to part with power then they should nos
-make this condition as a cundition precedent that every party in the country
~must agree on something definite. Lhe Congress, Mr. Deputy President, is the
only party in India which has not looked at any proposal that has cowme from
-the British Government with favour. All the other parties—] am speaking
for the Muslim League—have always ut every stage considered and showed their
willinguess to consider any propusul that muay be made by the Government
for the transference of power from British to Indian hands. Now, Sir, Congress
-1 described as a party which has ceased to enjoy the privileges of citizenship.
1 hope the Honourable House, and you, Sir, will permit me to read out a few
ipassuges from the speech of the Homourable the Home Member which he made
‘the other day on the floor of this House, when the motion for adjournment
regarding Mr. Gandhi's fast was under discussion. He stated:

‘“When the Congress Party passed their resolution of Auzust 8, Japanese attack onm this
vouritry wae thought of lightly. By demanding the withdrawal of British power from
India, and by placing Congress in open opposition to it, the Congress Party could not be
th-:;g(l;t;' to have hoped for some advantage to themselves if t%\e Japanese attack suc-
¢eeded.

Then, Sir, later on he goes on o say:

“Mr, Gandhi is the leader of an'open rebellion in which he denies the authority of the
existing Government and seeks o overthrow it~

Then he savs:

‘‘Before that he was entitled to be heard by Govermment likez any other subject was
heard. But by declaring civil war. a method that repudiates the method of discussion, he
forfeits that right so long as he remains an open febel.” )

The Honourable the Home Member quoted from the Hindi speech that
Mr. Gandhi delivered on the 8th Augnst wherein he is reported to have gaid that:

“Everv one of vou should from this moment onwards consider yourself a free man or
woman and act as if you are free and are no longer under the heel of this Imperialism
You mav take it from me that I am not going to strike s bargain with the Viceroy for
ministries or the like. I am not going to be satisfied with anything short of complete
freedom. We shall do or die. We shall either free India or die in the attempt.”

This, from the speech of Mr. Gandhi according to the Honourable the Home
Member, is an open rebellion; and yet the British Government ask me to go
and negotiate with a party whose members bave forfeited the right to be com-
gidered as citizems of this country. They want me to go and ecome to terms
with a party which according to the statements that have been made on the floor
of this House and outside by the Government is the ememy of His Majesty
the .King. They say to the Muslim League that unless you come to terms
with Mr. Gandhi and his frllowers, who according to the Government are 1evels.
they are afraid, they cannot transfer power to the hands of ‘those Indians who
_are left outside the Congress fold. If you believe that the Congress is really a
party and its leaders are men who have forfeited their right of citizenship, then
you have no business to ask me'to go and negotiate with them and come to
terms with them. It only shows that the Government are neither sincere nor
gerious when they declare that they want to transfer power to Indian hands.
Thev do not want to transfer power to Indian hands.

The fortunes of war, Mr. Deputy President, are in favour of the Allied
Nations today; und while we are glad that the Allies are winning we are sorry
“for the attitude that the Government has taken up, feeling secure in their posi-
tion on account of the Allied victories. During the last one vear, their posi-
tion, instead of becorning more sympathetic and more accommodating, has

" atiffened more. My Honourable friend, Sir F. F. James. the other dav express-
ed a fervent hope, that he wanted to see India as the United States of Indis.
May I tel] him that hefore there are united states there must be independent
states to unite. Would he help me in establishing first independent states in
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India? When people talk of the United States of India, when they talk of
Federation, when they talk of democracy, they bhave at the back of their
minds always one thing that 1here shall be one Central Govérnment which will
rule over the whole country. The present Central Government, as far as 1
can see, will continue and consist of men like we have sitting on the opposite
side, because to me it appears that it is impossible for this country to achieve
full freedom unless there is a recognition of the right of Mussalmans to self-
determination. Therefore, it is no use ‘our talking of united states or federa-
tion or democracy; and I appeal to my Hindu friends that théy must realise
by new that it is ‘mjossible to ignore the hundred millions of Muslims. It is
impossible to think of any system of government in this country which does
nol recognise the separate existence of hundred million Muslims in India; and,
therefore, if they r2aily want that India should be free, that India should enjoy
the status of a free country, that the present Central Government should come
to an end, then the only solution is the solution which the Muslim League has
suggested ; and 1 would appeal to them to consider this matter in a dispassionate
manner.

A lot is made of the position which the people are enjoying in Provinces
under the, present constitution. It may satisfy some people that the power
which is enjoyed in the provinces by these autonomous Governments is really
the power they were looking forward to. To my mind, those Provincial Gov-
ermmments, as long as the Central Government is as it is, do not enjoy any power.
It is no use the Central Government telling us every day that this is a matter
for the Provincial Governments, and such and such a matter should be taken
to such and such a Province. We have it on the authority of Chief Ministers
of some of. these Provincial Governments that they are not considered fit to
be even consulted in matters of poliev, which is dictated from above. There-
fore, I was referring to this matter only to show that when it is claimed that a
large portion of India is being governed by the representatives of the people it
is all 2 moonshine. There is no real power with those representatives of the
people and with those Legislatures; and this state of affairs will continue a8
long as the present composition and the present constitution of the Government
of India continues; and the present. composition and this constitution will con-
tinue as long as the British can help it.

~ There are some people who think that we have reached the end of this war.
I submit that undue optimism is as fatal in a situation of this kind ag undue
pessimism. I do not for a moment believe that this war is going to end so soon
or so easily. I do not believe, Mr. Deputy President, that all the resources of
India have already been utilised for fighting this war successfully. Therefore, I
would request the Government to consider again the folly of their policy which
thc.iy bave been following since the beginning of this war. If you want to
bring to an end this manslaughter, this havoc that is going on throughout the
world, if you want to save humanity, then it is the duty of the United Nations
to mobilise all their resources completely and fully to bring this war to a spééﬂy
end. This can only be done if you have the peoples of the country with you.
We know that the Honourable the Finance Member can go on doing his best
anq find money for fighting this war. But may I ask him one thing? Is he
satisfied that, as far as his war bonds are concerned, he is receiving that much
money from India for his war loans as India is capable of giving? Does he
not know that those people who are making monev out cf the Government ﬁéht
shy to give it back to the Government by investing it in war loans? Doeg, he
not know of this position? Do not Government know that, really speakiné,—-
alt.l}opgh they may be patting themselves on the back for ge'fsting - 50,000
recruits a month or so many millions of rupees a vear in war loans—so far pot
even one-tenth. of the resources of the country have been mobilised or utilised
for the purpose of fighting this war? India is a vast sub-continent. Tts
resources are immense, its. man power is unparalleled. And to have a country
like that as an ally in this war and vet not to be able to mobilise all its
resources is a fact which in reality is a tragedy.
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1 come back to the same thing. If you really want to bring this war to a
speedy conclusion, then even now you must secure the support of the Indian
peoples, of those parties that are willing and ready to give their utmost for the
successful prosecution of the war. It is no use your feeling secure because
you have won a few victories in this theatre of war or that theatre of war.
1t is a long, long way to Tipperary, and as they say in Persian, Hinoz Delhi
Dur Ust. We have to fight this war relentlessly. ~ These aggressor nations
that are responsible for creating this havoc in the world are not going to give
in so easily. Therefore, I appeal to you, give up this policy of yours which you
have been following. You are suffering from surfeit of self-complacency. Give
up this policy. Take the hand of friendship of those who are willing and ready
to give their everything for winning this war. Take ali those parties into con-
fidence, in association; who have always been offering their co-operation.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.] '

Don’t make this excuse of agreement between the parties as an argument for
not transferring' power. Indians have ceased to be satisfied with such devices
as the expansion of the Executive Council. Nothing will satisfy them unless
there is transfer of real power, and nothing will be able to mobilise the resources
of the country fully, unless there are real representatives of the people in that
Government.

The Honourable Sir Jeremy Raisman: Sir, rising at the end of five days of
discussion which has ranged from the more technical aspects of the finances of
this country to the whole of the political problem &s has been expounded by my
‘Henourable friend who has just sat down, I am daunted by the prospect of
atternpling to furnish any but the most inadequate reply to the ‘debate. Not
onlv has the discussion lasted a long time, but the speeches have been some-
what lengthy. I suppose that I am not really entitled to complain because I
started off by setting a standard myself . . . . .

An Honourable Member: A bad example!

Thas Honourable Sir Jeremy Raisman: . . . . a bad example. But I would
claim in justification that I had rather a large field to cover. I may say as a
matter of interest to the House that it was not the longest Budget speech that
has been delivered even in the last ten years. There was a much longer speech
delivered in the time of the last Finance Member but one and that was not in
tims of war. Moreover, I had been so impressed by the continuous exhortations
to e to take the House into confidence that I set out to give them as much in-
formation as I possibly could. I am afraid, that I deluded myself if I hoped
tnat by placing more material before the House I would, to any extent, escape
their . criticism. .

Mr. Jamnadas M. Mehta: You spoke much but said little.

The Honourable Sir Jetemy Raisman: On the contrary, it seems, the more
one says, the more surface one exposes, the more one gets back by way of
criticisri. It is difficult to find out what might be said to be the common
measure of agréement of this House about the financial or economic policy of
the country in war time. I have observed negative reactions to almost every
proposal. My Honourable friend who just sat down pointed a moral from that.
He deduced that that was because the Government was not in touch with the
country. T am afraid, I have to disagree with him. I believe if my Honourablé
friend were in my place, or if any other Honourable Member were in this place,
we should have the same spectacle. T am afraid, criticism seems inevitably to
follow a purely negative line. However, it is my duty, it is my misfortune, as
the last speaker would say, to have to carry out my task in these conditions.
The administration -of the finances of this country must be carried out in war
tinie, and indeed at all times, whether or not it is possible to secure a courageous
expression of opinion on policieg that should be followed. T use the word
‘‘eourageous’’ because I should have liked to see an indication that critics were
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prepured to suppors a policy which would have been more drast.c or less popular,
althoughn 1t 1mignt have been what tuey in their heart of hearts believe was
necessury at tne present tune. 1 found little indication.

With these general remarks, Sir, 1 will address myself to some of the
specitic questions which have been discussed in the course of the debate and I
will av the outset atiempt once more to explain my attitude and my position on
_the question ot the defence expenditure. 1 was not so innocent or so foolish as
‘to hope that in the tdsk which 1 had to undertake of arguing this case with His
Majesiy s Government on behalf of the Government of India and on behalf of
the country of India that 1 would receive any single word of approbation, what-
eves nught be the outcome of my efforts. I have not been disappointed in that
expoctation, The forecast at the time when the discussions were taking place
and the general criticism was that India was going to be involved in the cost of
operations undertaken outside India. There is no doubt whatever in my mind,
and ic was quite clear from all the press discussions on the subject, that the
main wpprehension which faced the country was that another kind of joint war
meusure was being propounded and that India would be called upon to bear a
share, at least of the cost of the war in territories so close to her boundaries
that it could not be denied that the defence of India was intimately bound up
with those operations. In that respect, the apprehensions turned out to be
correct but when the result turned out to be favourable to India, a new line
wus audopted. It was now the expression—joint war measures. In some res-
pects, I must admit it was a very unfortunate expression. The expression
“‘joint war measures’’ was seized upon to prove that in spite of the fact that
India was not called upon to bear any part of the cost of those operations out-
sids India, nevertheless by some metaphysical process she was still bearing a
par: of the cost of those measures. Well, Sir, as I said, my hopes were not high
and, therefore, I am not disappointed. But I would say this. I accept Mr.
Nauman’s remark. T accept the observation that the test of our efforts, in this
respect, should be the result. The proof of the pudding is in the eating of it..
‘Well. then, ran it be argned that the charge which India hds been asked to bear
is wnreasonable in relation to the magnitude of the cost of defending this
country in the circumstances which arose during the last 12 months® Surely,
Hernourable Members have some conception of the cost of modern war and of
the liabilities which other countries have had to. assume in relation to it, and
they are not all wealthy countries. I would ask Honourable Members to laok at
tha defence budget of a country as small as New Zealand, which, I believe, has
a population of only perhaps three million people or so.- They will be surprised
to find that the defence expenditure which is borne by a country of that size is
not entirely incomparable with the defence budgets which India has had to
shoulder hitherto. Now, there are certain people who would argue that this
is not India’s war in the sense in which it is a war that concerns other members
of the Commonwealth or of the United Nations. I know that very few
Honourable Members of this House would support that statement and that
argument but there are a large number of people, there is a considerable body
of Indian opinion which puts forward that view. Nevertheless, I am surprised
to find that that same body of opinion considers that India should make a profit
out of the war. They do not think that there is anything tainted or unhallowed
n the profits which accrue to them from these same activities, no part of which
in their view should be charged to the cost of India. Now, Sir, it is argued by
Honourable Members, and I think it was argued by my friend, Mr. Jamnadas

chta, that what is wrong with the financial settlement is that it lays . upon
It}di:z & burden which is beyond her capacity. On that point, I disagree with
hiti. T have been at pains towards the end of my Budget speech to give an
indication of the financial position of India not only in relation to the present
‘moment but as it will stand as far as we can see. I summarised the position in
relatior. to India’s public debt. I -claim that there are verv few countries at
‘Present involved in this war who can look forward with so little apprehension
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4 their budgetary position as it will be after the war. I know that my Honour-
able friend, Mr. ‘Jamnadas Mehta, thinks that the burdens of the war are not
beiny laid on the classes ‘where they should be laid, but-that is not my point at
this mmoment. I think he confuses two arguments. Xven if he were right that
the poor man in India at the present moment has suffered exceedingly and
has gained nothing from the so-called economic prosperity of India, it would
still b2 the case that there are a large number of wealthy and prosperous indivi- -
duals in this country whose position has improved and that this country would
be able 1o make a contribution to the cost of the war which should not be less
than that which has been arrived at by the financial settlement. However, I
will not prolong that argument. There is another aspect of the matter to which
I feel I must direct attention and that is that the critics do not seem to realise
the dilemma in which they place themselves. I am not here making a debating
point, I am trying to get them to face the reality of the position. On the one
hand, they complain of the amount of the total cost of the charges against
India. On the other hand, those same critics go on to express considerahle un-
easiness about the size of the sterling balances which are mounting in India’s
credit. Now’ surely they must realise that in so far as the cos} of the opera-
tions in India is not borne by India herself, to that extent and precisely to that
extent the sterling credits, the payments which she receives from His Majesty’s
Government must increase. So, their argument amounts to nothing less than
tnis ; the war ig costing too much. Well, T agree with them. T should like the
wir to cost a good deal less. But at this stage is it possible for the country
in war time te say that the defence of the country should not he carried on
because it is too expensive? That is the kind of argument of which we heard
a lot in peace time, a lot before the war, but T have hardly met anybody who
is prepared to sustain that when his house was on fire and he himself, his family
and his wife and children were in danger that it was too expensive to attempt to
save himself, his family and his property. I would in all seriousness put the
point before the Honourable Members that there is an intimate connection
between the problem of Tndian defence expenditure and the problem of the
sterling halances because the cost of the war falls either in one or in the other
category and vou cannot lagically complain at the same time that our defence
expenditure is too high and also that the sterling balances which are aceruing
to us are too high. ' '

Now, Sir, I would like to deal next with the question on which I have been
charged with vagueness, and that is the question of lease-lend. In relation to
the charge of vagueness, I find that if an action which the Government intends
to take is put before the House in the form of a fait accompli, we are told that
this House is given no opportunity to express its views and that ihe procedure
i¢'a farce, that the House ought to have been consulted in advance. , on the
other hand, the elements of & problem are exhibited before this Héuse and the
decision of the Government is not announced as a fait accompli but the way the
Government’s mind is working is indicated, then I find we are charged with
vagueness. In other words, make up your minds so that we can tell you that
you are wrong; do not come to us; do not attempt to load on us any part of the
responsibility for arriving at the decision which we want to be able to criticise
you for taking. That is no.doubt a comfortable position for critics to adopt,
but it is not very helpful when important problems have to be decided in the
interests of the country. Well, now on the question of lease-lend. The com-
plaint is that Government have given no information or very little information
and it is suggested that information is available to the Government which they
Have not put before the country. That, Sir, is not the case and I would like
to indicete some of the difficulties ‘which arise in dealing with this particular
question. Now, lease-lend goods which reach India may be for the account of
. China, His Majesty’s Government or India herself. We. have no information
of the nature or amount of lehse-lend goods received in India for the bemefit of
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handled by any Government of 'élpdia ?ge;? and %\Ih&
i no account of them in any of its calculations. e
ggzﬁniﬁ;cfml:? :i:ﬁkf:aae-lend goods received on3r behalf of His Majesty’s
Governﬁlent or India. Now, when such l?,ase-lend goods reach 11;@13, there is.
no distinction possible at the time of receipt between those required for war
measures for which under the financial settlement India has accepted liubility
and those required for measures which are the responsibility of His Majesty's.
Government. This fact introduces very great complications into any analysis.
of lease-lend in relation to India. For example, lease-lend steel irported into-
India may be used in making bridges for use in the Ml.ddle East or in making.
ships for India or in making docks for the Admirslty or in making shells for the
geperai use of all theatres of war ir}clud;ng ghells required by India herself. or
the steel may even be used in buildings provided on reciprocal _1ease-lend to the:
American forces in India. ~Now, it is impossible to determine in most cases for
whose account the lease-lend goods currently arriving in India will finally be-
utilised. One can only make an appraisement at the end of each year. One
can then only make an appraisement to the extent to which they have been:
actua)ly utilised for the account of one Government or the other and even then
absolute accuracy in such appraisement is impossible. The methods which we:
shall have to adopt in making such an estimate are now being carefully consi-
dered. 1 would also point out that it is impossible to determine at the Indian
end what goods have been received on lease-lend and what goods:
have been paid for in dollars. We were until recently under the im-
pression that certain tanks which we have been receiving were lease-iend.
We have now been informed that a number of these were purchased in the
U. S. for cash presumably under what are known as pre-lease-lend contracts,
that is, under the operations of His Majesty’s Government conducted in America
before the lease-lend policy was embarked upon. Well, a tank is the same
whether it is a lease-lend tank or a cash tank, though we cannot find out in
which category it should go. During the year 1941-42 comparatively little
material came forward from the United States on lease-lend. During the cur-
rent year for the first time substantial quantities of lease-lend goode are reaching
India and I would like to express our deep appreciation of the enormously
valuable part played by these American supplies in our war effort and the enor-
mons value which they are to us in our operations. In fact, it is impossible to
conceive how this war could have been carried on if that great countrv—that
great democracy—had not decided to come to the aid of the United Nations in
all theatres of war. Whilst I am explaining these details and complications it
must not be thought at any moment that we are lacking in appreciation of the
magnificent part which America, her troops and her production are playing in
this war. 1 was saying that during the year 1941-42 comparatively little came
forward from the United States on lease-lend. During the current year for the
first time substantial quantities of lease-lend goods have been reaching India.
It will be realised that it takes three to four months for goods sent from America.
to reach India. Again some ships are lost by enemy action on the way. Fur-
thermore, the documentation right from the source of procurement to the ulti-
mate Indian user of the goods has proved an intricate task. Sometimes before
receiving documents a ship arrives and sometimes a ship arrives and documents.
are not received; and sometimes documents are received and the ships do not
arrive and sometimes documents arrive but goods do not. Sometimes the value
of goods s given—more, frequently it is not. It will be appreciated from =all
that I have said that it is a matter of great difficulty to reconcile our records of
what we have received with the records kept in America by our agencies of
what has been despatched to India. We are in a process of effecting this re-
cpncilint.ion but it will take some time. We are also endeavouring to evolve a
:;nplar system ffﬁedocumentatim of shipments which, if feasible, should give
a more complete statistical record of what. s leaving Ameri

lﬂ-ﬂﬂ.goods and how much of them reach Ind.ia.gooéiuch Py regcord ?ﬂ?ab:r: ff::s:
titative record only and will not be valued.. Some rough valuation of it will have-

China. They are not

4 P.M,
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to be undertaken in India in order to determine the purely Indian share of those
receipts which may be required for the purposes of settling accounts with 'Hés
Majesty’s Government. . As I have previously mentioned the valuation of India’s
own share of these receipts can only be undertaken after the close of the year
when the actual use to which the goods have been put during the year can be
determined. It is, therefore, not possible as yet to give either the quantities or
valucs of lease-lend goods received in India on India’s own account. Some
raonths will elapse before it will be possible to do so. India’s own requirements'
.and the requirements of His Majesty's Government in India are lumped to-
gether in our demands on the United States for goods on lease-lend. We have
asked for and we are receiving medical stores, ordnance stores, motor vehicles
and spares, steel, provisions, lubricants, machine tools, machinery, electrical
equipment, A. R. P. stores, radio sets, oil pipe line and machinery, ferro alloys,
railway locomotives. dock and harbour equipment, chemicals, scientific instru-
ments and so on. How much of these demands will be acc¢epted as eligible for
‘lease-lend, how much of them,  if accepted, will win a high enough prior-
ity to secure procurement, and how many of them, even then, will ever be
shipped over any given time ahead in view of the acute shortage of shipping
and the constantly changing shipping programme is more than I can say. Some
of the demands which we have placed on the U. K. have also been d‘verted by
His Majesty’'s Government to America and may also come forward on lease-
‘lend. We do not as yet know the extent of such transfers, but are endeavour-
ing to find out from one source or another.

As far as reciprocal lease-lend is concerned the problem is comparatively
simple. The expenditure is incurred in India and it is merely a question of how
much detail it is worthwhile collecting. For example it would be an unjustifi-
able waste of time to collect the scores of thousands of individual railwav bills
relating to the American forces in India from all over the country and add them
up. Similarly it would be virtually impossible to cost out all the :epair jobs
don= in Government factories or workshops for American equipment. Similarly
with individual issues of rations and clothing. We can, however, adopt well
known per capita rates for such issues which will give us information concerning
‘reciprocal lease-lend should we ever require it. The_ main goods and services
which we have been supplying to the American forces in India are buildings
(office and residential), airfields, rations, clothing, ordnance and medical =tores,
transportation, . telecommunications, dack, port and harbour facilities, and ship
repairs. Reciprocal lease-lend is confined to the direct needs of the American
forces actually stationed in India. Well, Sir, T haye taken some time in order
to give as complete information as we can on the subject, because there has
‘been some criticism and some charge of secretiveness on the part of Govern-
ment in dealing with it.

I will now turn for a moment to another subjeet and that is the estimates
of our taxation receipts. I will not at this moment deal with the criticisme
of the taxation proposals because I assume that there will be some further
“discussion on those when we come to the clauses and the Bills which dea] with
them. But T feel that I must deal' with the estimates which Sir Cowasjee
Jehangir permitted himself to make of Excess Profits Tax outstanding and I
think that was to some extent supported by another Honourable Member
from Bombay. I ean only say that we have gone into the matter with some
care, we have compiled materials from our local reporting officers and although

‘the matter is one of some difficulty, T am not prepared to accept Sir Cowasjee
Jehangir’'s estimate. :

Dr. P. N. Banerjea: Then how much will it amount te? )
The Honourable+<Sir Jeremy Raisman: 1 have stated what our estimate is.

T gave the estimate as 40 crores for Excess Profits Tax. ‘
Dr. P. N. Banerjea: Will it not amount to 50 or 60 crores?

The Honourable Sir Jeremy Raisman: I am not prepared to say that,i,f
mhav not amount:to 50 crores, or it may not amount to 30 crores. I can only
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est;mat.e these receipts on the best information available to us, but ]| can
understand that much of what the Honourable Baronet fromn Bombay said
is reconcilable with our view also. The position is that companies. are aware
from the progress of their own business what amounts they are likely to have
to pay by way of Excess Protits Tax and they may even set aside a sum re-
served for that purpose. But it may be many months before they are liable
to be called upon even to make a return, it may be some weeks or even.month‘s
before any assessment can be made of these profits. They may again avail
themselves of the opportunities for appeal and the date when that tax will be
collected may very well be 18 months or even two years after the time when
they first became conscious in their own minds that it would be prudent to
set aside a certain sum for Excess Profits Tax. However, that is not to say
that we are not conscious of the necessity of making every effort to shorten the
lag between the time when that tax revenue becomes available and the time
when we should collect it. I also have in mind another suggestion, which we
bave previously considered, the suggestion which was put forward by my Hon-
ourable friend, Sir Vithal Chandavarkar, regarding tax reserve certificates. We
have more than once considered that and in the circumstances of the time
when we considered that device which has been edopted in many countries,
we thought that, on the whole, the balance of advantage lay in not adopting it
but I have always had an open mind on the question and I propose to consider
it again because it is possible that in the present circumstance, the advant-
ages will outweigh the disadvantages.

I now proceed to attempt to deal with some of the criticisms about our
proposals on the subject of sterling balances. In the first instance, I would
make a few observations regarding the pensions. scheme. 1 expected there.
would be some cnticisms of this from what I might call the political angle.
It is unfortunate that a scheme which in my considered judgment is very
greatly to the advantage of India should turn on a matter which has certain
political aspects and has a certain history. I have repeated and I have said
more than once that there is no question of seeking for any further safeguards
for individual officers. There is no question of any mistrust of the future
Government of India in this matter. I have no doubt that should the time
arrive when it will be necessary to consider safeguards for individual officers
in this respect, the matter wil] receive consideration at that time on its own
merits. This stands on an entirely different footing. It is a measure of a
purely findncial character; it is designed to alleviate some of the disadvantages
which are felt to arise from the existence of what are called surplus sterling
balances. I may gay that I have been regarded in some quarters as having
made the mistake of treating the whole of our sterling balances as, though they
were free for that purpose and were not needed as a backing for the currency
of India. T have not made that mistake and that was why I used the expres-
sion ‘‘surplus sterling balances’’ because I was referring only to such quantities
of the sterling balances as would be found to be in excess of the requirements
of what T may call the ‘‘currency reserve’ .

Now, Sir, my Honourable friend Sir Cowasjee Jehangir—and I tegret that
he is not here now—criticised the pensions scheme from the point of view of
the method of raising the rupee finance. He“said that it would result in a
loss because the rate at which we would have to fund the obligations in India,
the rate at which we should have to pay interest on the rupees raised, would
be higher than the rate of interest which we could hope to receive from His
Majest_v’s Government on this investment. T do not think that that criticism
1s valid. Tn_the first place, I would point out that the scheme does not in-
volve the issue of any additional rupees. The sterling balances which would
be utilised have already formed the backing for the rupees which have been
1ssued. Now, in the second place, T would point out that the scheme is. essen-
tially of a self-liquidating character and by that I mean this, that the Gov-
ernment of India and the Provincial Governments have every year to incur a
certain amount of sterling expenditure on the payment of pensions, provident
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funds and so on. For that obligation, they make provision every year in their
budgets. Therefore, ultimately the whole of the rupees necessary to liquidate
this item will have been forthconiing from the annual budgets of the Central
and the Provincial Governments so that the scheme is essentially self-liquidat-
ing and would after a period have completely served its purpose. 1 do not agres
with Sir Cowasjee Jehangir that the problem of fundjng the rupee finance
would involve us in a loss. It is true that in the first place we should pro-
bably have to carry this obligation by ad hoc treasury bills in the same way
as is done with the repatriation of other sterling debts. But in course of
time and as opportunity offers we should paturally convert it into funded debt,
and I have no reason to think that we should-be unable to complete the whole
series of transactions on terms which would avoid any loss.

1 turn now, Sir, to the second proposal which I put before the House regard-
ing the use of these sterling balances and the House will observe that I depriv-
ed them here of the opportunity of charging us with having faced them with
a fait accompli, because it is in the nature of a proposal and I did use langu-
age which showed that it was merely at the stage of being a scheme which
was under consideration. Before 1 deal with the idea of a Reconstruction
Fund, I have something to say on the general question of reconstruction in
regard to which many Honourable Members have made enquiries and parti-
cularly my friend, Sir Frederick James, and my friend, Mr. Hooseinbhoy Lalljee,
wished to know what Government contemplated in regard to reconstruction.
The House, I think, is aware, or, # any rate, it has previously been brought
to the notice of the House, that a Reconstruction Committee was set up—I
think it was in the middle of 1941—under the chairmanship of Sir Rama-
swami Mudaliar, the Commerce Member at that time. It was subsequently
decided to set up a Central Co-ordination Committee and four other Com-
mittees to deal with special aspects of the problem all under his chairmanship,
and a Consultative Committee of Economists was also appointed. Partly owing
.to the war situation and also to Sir Ramaswami Mudaliar’s transfer to Eng-
land and the absence of Sir Theodore Gregory, Economic Adviser, for a
considerable period, the work of these Committees has not proceeded very far.
Meanwhile, as Honourable Members have pointed out, the stage has been reach-
ed at whieh, in several countries the Government is having to turn its mind
more and more to reconstruction and it has been recognized that even at this
stage of the war it is essential to begin to lay the foundations of the system
which will obtain in those countries after the war. The Government of India
are acutely conscious that reconstruction has become an urgent matter, that
it has to be dealt with now, and they have decided to take up the matter at
the highest level. They have decided that reconstruction should be dealt with
by a Committee of the Executive Council in the same way as the gearing up
of the war effort was dealt with by the War Resources Committee of Counecil.
His Excellency the Viceroy will be naturally the President of the Committee as
he is of the War Resources Committee, but the Deputy President will be my
Honourable colleague, Sir Jwala Prasad Srivastava, and he has been asked
to undertake the responsibility of presiding at all ordinary meetings. I trust
that he may later in the Session have an opportunity of giving further details
about the proposed organization and T do not want to anticipate what he may
have to say. ‘ .

Dr. P. N. Banerjea: Is the Committee going to be reconstituted?

The Honourable Sir Jeremy Raisman: The intention is that non-official
association with the question of reconstruction should be maintained as in the
past and the Committee which my Honourable friend has in mind, T think,
in making this question will continue on the same footing as at present. I
would remind him of the constitution of that particular committee—its name
was the Internal and International Trade Committee, and, I. think, it was
aleo originally to deasl with agricultural policy. But subsequentlv it was
decided to split the agricultural policy side as that was quite sufficient for
a separate committee. ) -
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' Mr. Jamnadas M. Mehta: The proposed Jwala Prasad Comimnittee will be a
new one?

‘The Honourable Sir Jeremy Raisman: The Committee over which my Hon-
curable colleague, Sir Jwala Prasad Srivastava, would normally preside will be a
Committee of the Iixecutive Council comparable with the War Resources Com-
mittee. but there will be various sub-committees of that committee and these
committees will be presided over by the Honourable Members in charge of the
subjects most directly affected and in those committees the question of associa-
vion with non-official representatives will naturally arise and one of those com-
mittees will be the same committee dealing with. internal and international
trade, regarding the meeting of which some observations were made in this
House and about which I shall have a little more to say in a moment. All 1
wish to say at present is that reconstruction is essentially a work of the whole
Government. 1t cannot be a question for a single department to be set up.
You cannot set up a department and put in a Secretary or so on and say ‘'go
ahead, you are the Reconstruction Departinent '. 'I'ne work of reconstruction,
like the war effort itself, can only be carried on by the whole Government, and,
therefore, reconstruction activity is essentially an activity of co-ordination of all
the existing Departments of Government. 1In that respect it is closely compar-
able to the War Resources Committee which also acted, and 1 may say has acted
most successfully, as the machinery for co-ordinating the various departments
of Government in gearing up and directing the waf effort. Naturally as the ena
of the war approaches—we hope the approach will be early and victorious—the
war activities of Government will tend to become less and the reconstruction
-activities of Government will tend to increase but the whole Government will
have to direct its efforts in that line. The Cominittee of Council will have a
vermanent secretariat of the same type as the War Resources Committee, but
Sir Theodore Gregory, Y.conomic Adviser to the Government of India, will be an
ez-officio Secretary to the Committee and will be closey associated with all
aspects of the work. 1 would also remind the House that he, in turn, has
got & Consultative Cominittee of Economists under the existing reconstruction
scheme aud that feature will continue in this new reconstruction set-up. I
think 1 have mauade clear now what the nature of Government's intention is in
this respect and the suggestions which have appeared in the press that it would
be dealt with by a separate department are not-correct. .

Mr. Hooseinbhoy A. Lalljee: What would be the position of Indians in the
negotiations going on in England and America with regard to this matter?

The Honourable Sir Jeremy Raisman: Well, I was going to come on to that
* point in a moment. I was dealing with reconstruction and not with the

Reconstruction Fund. I comé back to the second proposal concerned with the
sterling balances. ,
Mr. Hooseinbhoy A. Lalljee: I am asking about the reconstruction scheme

. -Dow being discussed between Great Britain, America and the other Allied
Nations.

Mr, Jamnadas M. Mehia: Post-war reconstruction.

The Honourable Sir Jeremy Raisman: I will talk about that in connection
with the Reconstruction Fund idea. My object in giving the lay-out in regard
to reconstruction as the Government now sees it was to draw attentionsagain
to the particular coinmutiee which dealt with internal and international trade
and to corroborate what was said by my. Honourabie friend, Sir Frederick
James, that we actually did have a meeting of that committee recently.

There has been a good deal of misunderstanding about the suggestion thrown
out in the Budget speech regarding a Reconstruction Fund, and I should like
to bring two aspects of the matter to the attention of the House. In the first
place, T must again draw the attention of the House to the fact, for it is a
fact, that there will be an acute shortage of capital goods after the war. There
will not be a single country in the world which will not be anxious to repair
the ravages caused by the war; actual physical destruction on-a large scale as

i Ruseia, Poland, Germany. and Great Britain, wear and tear and obsole-
scence elsewhere and everywhere. The demands coming forward arg"likely to
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be so great that some kind of control over the capital goods producing industries
will be inevitable so as to avoid the wild scramole wnich would ovnerwise be
unavoidable. In these circumstances, it seemed desirabie to us that we should
know well in advance what our capital requirements are likely to be, so that
we could initiate discussion with other Governments, and not find ourselves
forced to submut to delays in our own reconstruction effort, which might have
serious consequences on employment and economic conditions generally. It
was with these guiding ideas in our minds that the then Commerce Member and
I decided to have a meeung of the LKeconstruction Cor.mittee on internationsal
trade and agricultural policy, at which the Xconomic Adviser set forth the posi-
tion which 1 have just outlined. As a consequence of the discussion which then
took place, and in which several Members of the legislature participated, it
wag decided to set up certain technical sub-committees to study-the probable
requirements of industry more fully. I may add that it is our intention to call
an early meeting of the Reconstruction Committee on Public Works. with a
view to preliminary discussion of the capital goods requirements in Provinces
and- States. It is quite frue that at that committee no formal reference was
made to the creation of Reconstruction Fund, but there was no doubt whatever
in the minds of the Members that the necessary finance would, in accordance
with some scheme, be forthcoming. Secondly, I must observe that the segrega-
tion of part of our sterling assets into a separate fund to be used for reconstruc-
tion purposes, whilst it would serve the useful purpose of making quite clear
what Government’s intentions are, and perhaps also make it less easy to divert
funds to other purposes. is not an absolutely necessary feature of the scheme.
The important point is that we should know what we want well in advance.
Whether or not funds are segregated is a secondary matter altogether, so long
as the funds are available; and I would not hesitate to abandon the idea of a
segregated fund if that were to be misunderstood. I would like to repeat that.
Tt was not necessarily my idea that a part of the sterling balances should be
removed from the Issue Department of the Reserve Bank. It might be found
to be equally effective to determine what was the amount of those balances
'whwh should be regarded as ear-marked or as requu'ed for post-war reconstruc-

tion.

A good deal has been said about the desirability of being able to purchase
capital goods not only in Great Britain but also elsewhere, and I shall have
more to say on this point in a moment. But I do wish to impress upon the
House that the capital goods market will, in the post-war world, be a sellers’
and not a buyers’ market for a considerable period of time. I think
it will be found when the matter 4s closely examined that
factors such as priorities "and “the ‘ability to deliver within a certain
period of time will be more important than pure price considerations,
just as’ they have been more important during the war activities which have
resulted in the emergence of the sterling balances. However that may be, I
am quite conscious of the anxiety which has been expressed in many quarters,
both inside and outside this House, lest the position of sterling after the war
may bhe such that it will not be readily available for purchases outside the
United Kingdom itself. I am bound to point out_that in any case those who
expréss these fears overlook the circumstance that the sterling area is very
much wider than the United Kingdqm itself. But though it is quite true that
there is & problem, I believe that Honourable Members are unduly apprehensive
on the subject for reasons which I will now mention.

It will be clear to Honourable Members from recent messages from London
which have appeared in the daily press that both the British and the American
Governments have been pre-occupied with the future world monetary system.
So far as the Goverument of India are aware, official conversations have not
" yet taken place belwrcn the two Governments and no agreement has, therefore,
been reached, or even approached. Until the final stage is reached, it would
hardly be possible for anyone to give positive and final assurances on the nature
of the post-war British monetary position, or of the character of the world
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mfonetary organization into which it will be fitted., But there are indications,

of which the recent press reports give proof, that the aim of the two Govern-

ments is the creation of a monetary system which will permit of multi-laieral

clearings and so will afford to holders of one currency the opportunity of free

exchange into other currencies. In order to make the position quite clear and

to avoid possible misunderstandings, I should inform the House that when I

visited London last summer I became aware of the fact that the experts there

were engaged in formulating certain tentative schemes of monetary policy which,

although so far as I know, they had not received the imprimatur of His 1v1ajesty?s

Government, it was hoped to submit at some future date to the Government -
of the United States in order to see how far they would commend themselves
to expert Ainerican opinion. Later in the autumn—and that is a point to which

my friend, Myr. Hooseinbhoy Lalljee, referred when he was mentioning Mr. Eden’s.
remarks on consultation—it was decided to call a meeting of expert representa-

tives of the Dominions and India of a purely preliminary and exploratory nature;

and for that reason the necessity for strict secrecy was enjoined on all the parti-

cipants. India was represented by Sir Ramaswami Mudaliar and Sir Theodore

Gregory. No decisions were asked for and no Government commitments of any-
kind were. entered into either by the representatives of India or the Dominions.
Indeed from that day to this, no request, formal or informal, has been made

by His Majesty’s Government in this regard, and the Government of India

stand committed in no way whatever to any of the schemes which appear to be

nunder discussion. I hope that that will give my friend, Mr. Hooseinbhoy Lalljee,
the .information which he desired.

Now. I have done what I could to dispel the suspicions which appear to have
been aroused by the mention of a reconstruction fund, and I have even gone
so far as to say that if you do not like it there need be no separate fund at all.
All that I do suggest and hope Honourable Members will consider with an open
mind is the desirability of attuning our minds to the necessities of post-war
reconstruction .o

Dr. P. N. Banerjea: There is no difference of opinion on that.

The Honourable Sir Jeremy Raisman: I am glud to see that that is a point
on which there is no difference of opinion—and in the achievement of that
purpose obviously some part of the sterling balances which India now holds will.
have to be employed. ,

I come now to the question of currency expansion and prices, and I hope:
that I shall not detain the House very long. I wish to make it quite clear that
the Government of India do not entertain any complacency on the subject of
currency expansion. I think that anybody who read my speech carefully would
realise that I was under no illusions on that matter. I was, however, concerned
to controvert the point of view ,which -was not only held by certain professional
economists, but which was being put forward in a manner which, in my opinion,
was highly deleterious to the economic cqndition of the country. I can only
use the phrase that in one part of the country people were ‘‘talking themselves:
into an inflation”, and this was suiting the purposes of certain speculators extra--
ordinarily well, and that psychology still prevails to some extent. I was so
disturbed by what was happening that I felt it extremely important to try and
present a balanced picture of the position; and here I would like to say, if I
may, that my Honourable friend, Dr. Banerjea, seemed to me this morning,
to strike exactly the right balance in relation to this difficult question. Tt is &
matter on which one may easily be an alarmist and, by introducing undesirable
psychological elements, may create trouble. On the other hand, it is a matter
in regard to which there is no room for complacency, and which is under con-
stant consideration by the Government. But there is cre point regarding whichk
T would, like to question the remarks made bv my Honourable friend, Mr.
Jamnadas Mehta; he argued that in spite of apparent prosperity, the poor man
was getting nothing out of it; and he supported his thesis by the figures of with-
drawals from post office savings banks and postal cash certificates. Now, that
is a matter which we have studied with some care and the inferences which
we have drawn from the behaviour of the pestal savings bank accounts and’
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the cash certiticates during the war is different from that of my Honourable
friend. We have found that the periods of maximum withdrawal coinside, not
.as wight have been expected, with periods of high prices or what you might
call distress periods, but almost invariably with periods of loss of confidence
owing to bad war news. There was -a big withdrawal at the very beginning of
the war; there was, as might be expected, a very heavy withdrawal after the
collapse of France in 1940; there was again a heavy withdrawal after Japan came
into the war and after the events of Malaya and Burma. On the other hand,
we have found that even in periods when the cost of living was rising, provided
the war news was good, the money came in. In the month of February for
instance, there was a net deposit of 81 lakhs—I mean net after allowing for
~withdrawals, which is the best result we have had since the beginning of the
‘war; and that shows that it is the progress of the war and confidence in vietory
which determines whether the small savings shall be larger or less . . . .

Mr. Jamnadas M, Mehta: Why do you still provide for two crores of with-
.drawals this year? The prospects of war are certainly better, still you have
provided for two crores less. :

The Honourable Sir Jeremy Raisman: That may be. 1 mean at the period
whsn we make the estimate we have to make a guess; but our estimate is not
the point; the progress of actuals is a much more important thing. ~ My guess
is just ac good or as bal as Mr. Jamnadas Mehta's. It depends on with-
drawals during the year. ]

Mr. Jamnadas M. Mehta: Do you fear bad times hereafter? Why was it
49 crores last year and why have you provided in the Budget for two crores
further 1eduction ? ‘

The Honcurable Sir Jeremy Raisman: Two crores was a good result, com-
pared with some of the results in previous years.

Mr. Jamnadas M. Mehta: Reduction still!

Th: Honourable Sir Jeremy Raisman: But our experience in this year, at
any rate, so far has been favourable.

I awu not going into details about the position of the agriculturist. We have
made sorle examination of such indices as are available in regard to that but
‘they are sufficient to satisfy us that the position of the agriculturist is definitelv
much bester than it was before. There is no question but that a certain pro-
porticvi of these high prices is making its way permanently to his advantage—I
havs nc doubt whatever about that. It is true that.a portion of his advantage
is offsex by the higher price of the manufactured goods, mainly cloth, which he
hes to buy. When you analyse his position, you will find that with the increase
‘in the cost of what-he sells, of his products, the lighter incidence of his fixed
-charges, namely, rent, land revenue, what he has to pay to the money-lender—
the lighter incidence of his fixed charges on his increased income undoubtedly
leav>s him far better off than he was before.

I would like to say a few words about the subjects dealt with by my Honour-
able friend, 8ir Vithal Chandavarkar. T am sorry that I shall not be able to

deal in much detail with this matter as I do not wish to defain the House for
more than a few inutes longer. But I welcomed many of the observations
made by my Honourable friend because I saw that his mind was running an
‘lines verv similar to my own. But T find in his case as in the case of so many
cthers—he said in regard tc: the question of bonuses, for instance, “I do “not
blums: the employers, I do not blame labour, T blame Government."” Why?
Why, iu relation to these extremely difficult questions whén we can make so
lltth progress without the assistance of everybody and every form of public
opinion,—why should everybodv take the easv line themselves and turn round
and curse the Government? This is a war, these are difficulties w¥ich must be
faced on a very wide front, and unless every section makes its contribution, it
13 impossible for the Government sitting here to counter these pernicious ten-
denciez. I might equally well say, T do not blame labour, T do not blame Gov-
‘ernment, T blame the millowners. Or again, it might be said, T do not blame
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Government, I do not blame the millowners, I,b;ame'labou_r,., Where does that
.get you? The point is, we are all concerned to.deal with this problem and there
‘shonld be a resistance of pernicious tendencies in every direction. o

Sir Vithal N. Chandavarkar (Bombay Millowners’ Association: Indian
Commerce): May I interrupt the Honourable Member for a n.nnutle? We
resisted the request of the Bombay Government for a period of eight months.
I request the Honourable Member to ask for an explanation from the Bombay
Government and not from me. ’

The Honourable Sir Jeremy Raisman: I am talking of recent developments
in regard to this matter. '

1 think 1 have made it clear to my Honourable friend that I was not casting
any aspersions on Indian economists when I made the remarks I did, so that I
will not touch on that matter again. But I am very interested in what he said
about the question of compulsory savings. That is a matter to which I have
given a good deal of attention, and the Government have by no means said their
last word on that subject. But I understood Sir Vithal Chandavarkar to depre-
cate an approach to this matter by way of a restriction of dividends. I find
that rather difficult to reconcile or to understand. In my opinion, the action to
be taken on this front must include action in relation to dividends as well as to
bonuses and all other forms in which increased purchasing power is handed out,
whether to-the employing classes, or the investing classes, or labour. .

Sir Vithal N. Chandavarkar: I said my proposals would lead to the restric-
tion of dividends and to that extent they would achieve both the objects.

The Honourable Sir Jeremy Raisman: It seems to me that it may be that
the most practical approach to this matter would be by restriction of dividends
.accompanied by a provision for compulsory saving. I may assure my Honour-
able friend that this is a matter which, although it was not ripe at the time of
the Budget, is engaging my very close attention.

Sir Vithal Chandavarkar touched on the cotton position in Bombay. I must
say that I have rarely seen a more disgusting and depressing spectacle than
‘that which has been provided by the Bombay cotton market in the last few
.days. Here is a commodity which is vital to the poor of the country, is vital to
the war effort, and as far as T can see, there was absolutely no reason what-
ever, except the purest gambling and speculation, for running the prices of
this commodity up to the levels which it had reached. I want to assure Honour-
.able Members that Government do not regard that sort of thing with compla-
eency. I want to say to the speculators and profiteers in Bombay that if they
indulge in this type of action, they will find that Government will mobilise the
‘whole of its resources in order to defeat and crush them. Look at what has
happened as a result of this manoeuvre. They have not only made it difficult
“for us to provide cheap cloth for the poor man, but they have introduced a
serious obstacle in our programme of crop planning to secure the food produc-
tion which we need in order to solve the food problem. In fact, they have acted
-in the most anti-social way they possibly could. It is nothing less than economic
‘sabotage. I assure the House that the Government is certainly not.going to take
that kind of thing lying down and tliat they will take the most drastic action
which is in their power to counteract and neutralise things of that kind.

Maulana Zafar Ali Khan: Will my Honourable friend sssure us that he will
introduce the Beveridge plan in India?

The Honourable Sir Jeremy Raisman: I am afraid the Beveridge plan does
'not come in here.

Maulana Zafar Ali Khan: You are a conyert to socislism.

An Honourable Member: This is only for Bombay.

. The Honourable Sir Jeremy Raisman: I am free to admit that in the period
smcle{s ley B‘Iudgft' was ;;J)lresente(lil I have learnt a lesson from the behaviour of the
Tarkets. If the speculators think that I have said my last wokd on
‘the 27th, they may find that they are very badly mis{akenL February

Mr. President (The Honourable Sir Abdur Rahim): The question is .

L]
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The Honourable Sir Jeremy Raisman:  One word more, Sir, - before I ' it
dowu. . .

Mr. President (The Honourable Sir Abdur Rahim): 1 do not want to
burry the Honourable Member. I thought he had finished. '

The Honourable Sir Jeremy Raisman: I would once more appeal to the
House to recognise that in matters of this kind it is unwise to carry their politi-
cal feelihgs to the point of withholding co-operation with Government in
measures which are absolutely vital to the maintenance and stability of the
country, measures which intimately affect the lives of the people. If that pro-
cess is carried too far, you would have a situation in which no Government,
_however, constituted, could retrieve the situation. I, therefore, appeal to iny
Honourable friends to regard the measures which we have put before
them in the light of the needs of the country.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill to fix the duty on salt manufactured in, or imported by land into,
certain parts of British India, to fix maximum rates of postage under the Indian Post Office
Act, 1898, to contiue for a furtlgar period of one year the additional duties of customs
imposed by section 6 of the Indian Finance Act, 1942, to fix rates of income-tax and
super-tax, to continue the charge and levy of excess profits tax and fix the rate at which
exccss profits tax shall be charged, and to amend the Indian Finance (Supplementary and
Fxiending) Act, 1931, be taken into consideration.” R

The Assembly divided:

& par.

AYES—48,

Abdul Hamid, Khan Bahadur Sir. Kamaluddin Ahmad, Shamas-ul-Ulema.
Ahmad Nawaz Khan, Major Nawab Sir. Kushal Pal Singh, Raja Bahadur. «
Aiyar, Mr. T. 8. Sankara. Lalljee, Mr. Hooscinbhoy A.
Ambedkar, The Honourable Dr. B. R. Lawson, Mr. C. P.
Ambegaonkar, Mr. K G Mackeown, Mr. J. A. .
Benthall, The Honourable Sir Edward. Maxwall, The Honourable Sir Reginild.
Bewoor, Sir Gurunath, ’ Mehta, Mr. Jamnadas M.
Chandavarkar, Sir Vithal N. . Miller, Mr, C, C.
Chettiar, Dr. Rajah 8ir Annamalai, Muazzam Sahib Bahadur, Mr, Muhammad.
Dalal, Dr. Sir Ratanji Dinshaw. . Pai, Mr. A, V.. '
Dalpat Singh, Sardar Bahadur Captain. Parma Nand, Bhai.
Dam, Mr. Ananga Mohan. Pillay, Mr. T. 8.
Das, Pandit Nilakantha. Raisman, The Honourable Sir Jeremy.
Dehejia, Mr. V. T. Richardson] Sir Henry.
Ghiasuddin, Mr. M. Shahban, Khan Bahadur Mian Ghulam
Ghuznavi, Sir Abdul Halim. Kadir Muhammad.
Gray, Mr. B. L. Sheehy, Sir John.
Griffiths, Mr. P. J. Spear, Dr, T. G. P.
QGwilt, Mr. E. L. C. Spence, Sir George.
Haidar, Khan Bahadur Shamsuddin. Stokes, Mr. H. G.
Imani, Mr, Saiyid Haidar. Sultan Ahmed, The Honourable Sir.
Ismaiel Alikhan, Kunwer Hajee. Sundaresan, Mr. N.
Jemes, Sir F. E. -{ Thakur Singh, Major.
Jawahar Bingh. Sardar Bahadur Sardar Trivedi, Mr. C. M.

Bir. ) Tyson, Mr. J. D.

NOES—21.

Abdul Ghani, Maulvi Muhammad. Krishnamachari, Mr, T. T, .
Abdullah, Mr. H. M. Liaquat Ali Khan, Nawabzada Muhammad.
Azhar Ali, Mr. Muhammad. Muartuza Sahib Bahadur, Maulvi Syed.
Banerjea, Dr. P. N. Nairang, Syed Ghulam Bhik.
Bhutto, Mr. Nabi Baksh Illahi Baksh. Nauman, Mr, Muhammad.
Chattopadhyaya, Mr. Amarendra Nath. Sant Singh, Sardar.
Easak Sait, Mr. H. A. Sathar H. Siddique Ali Khan, Nawab.
Fazl-i-Haq Piracha, Khan Bahadur Shaikh. Umar Aly Shah, Mr.
Gupta, Mr. R. R. Yamin EKhan, Sir Mohammad.
Tsmail Khan, Hajee Chowdhury Muham- Yusuf Abdoola Haroon, Seth.

mad. Zafar. Ali Khan, Maulana,
The motion was adopted. '

The Assembly then adjourned till Eleven of the Clock, on Thursday, the-
18ty March, 1943,
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